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whether I am hecoming a mathemati-
" cian now. If you don’t have lunch
hour we will have 2 hours 35 minu-
tes and you have given me 9 hames
from the Congress Party. (Interrup-
tions). Just a minute, Listen, How
cen I give more time! It is beyond
me. .

“SHRI V. NARAYANASAMY: Ma-
dam, my submission is that the lunch
hour should be dispensed with.
(Interruptions) ..

THE DEPUTY CHAIRMAN: You
did pot listen to what I have said
before. No lunch hour. I also don’t
want fo waste my haif a minute,
We have to abide by the time limit.
Every member of this House on both
sides should not take ‘more than
5 minutes, So. pleage abide by it.

‘SHRI CHIMANBHAI MEHTA

(Gajarat); Madam, my Special Men-l

tion.

THE DEPUTY CHAIRMAN: “Your

Special Mentlon. All right,

Urgent need for consensus in the
matter of -Job Reservation ;

SHR1 CHIMANBHAI MEHTA
(Gujarat): Madam Deputy Chairman,
I am obliged to you for allowing me
to make this Special Mention on a
very conhtroversial and current sub-
jeet. I would weltome the statement
made by the Prime Minister that he
wanis eonsensus from all the political
parties on the Mandal Commisgsion
Report. I think, it will be a great
relief for the nation if we can arrive
at a consensus on this thoyny issue
because the nation ig divided on caste
lines. Communal line is another
issye. . Those who opppse the Mandal
Commission Report, oppose it from
the casteist angle and those who
support it also sometimes refer to it
from the casteist angle. Therefore
the whole issue should be setfled in
a manner through consensus beeause
after the Mandal Commission. came
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into existence in 1980, in 1990 there
was another 'Anthropological survey
of India. For four years 400 experts
Have worked for 25600 days for the
sarvey and they came to the con-
clusion that there are 4000 casjes and
communities in India. Now, Mandal
says that there are only 3700 castes
of backward classes, But there are
500 scheduled castés and 1000 sche-
duled tribes. If we put - together
3700- backward .classes, 500 scheduled
castes .and 1000 scheduleq tribes, then
the figure would go up to almoat
5200, But' the Anthropologieal Sur-
vey of India’s survey says it is not
possible to have more castes than
4,000 in India.- That was dene {en
years.back. The State Government's
list also listed only 1,300 backward
castes. Theretore, our National
Front manifesto has pointédly said
that there are anomalies and they
should be looked into. Therefore, -1
think when there . are. -anomalies,
when everybody wants to have a
settlement, when castes, economic
criteria, etc, are being discussed, let
ug come 1o some sort of a setfierhent;
otherwise, we have seen the unfortu-
nate flare-up in 1990 -when young
boys went in for self-immolation. In
UP and in certajn other Stateg the
State Governments hilked these que--
tas. I would, therefore, request the
Prime Minister, through you, to 'give
ugent attention to this consensus
work.so that.all the pelitleal parties
are taken into confidence and some
seitlement bringing new ecaste unity
on the basis of scientific modalities.
is worked out, some sort of a cri-
terion for reservation is worke@ out.

e

MOTION OF THANKS ON THE
-PRESIDENTs ADDRESS—-Contd.

THE DEPUTY CHAIRMAN: Now
we start the further discussion on
the Motion of Thanks on the Presi-
dent's Address. Now Shri Anant
Ram - Jaiswal

ﬁmmm(m
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X § 9 FeR smT e §
% qot Wgar § & 9w UF quqe
¥ gO% T9AT A7 A FIWT %
wir § @ ZA§ wET wEAT W
ggal § | T FT Q@ SHwA ?
gs AT OF 7§ qrar § a
VY 97 UF W@ WA "@H G0 § |
oY g SRR § 2000 ®YT Sfy
w7 Sanr Wwhor @ wai §
7g ¥A% @l wan § 7 THE §iT
foger & g 9t ? dfq woy
Tae A X UF 9,7 98 gam
fraiqr s 4G S faq @&l @ o
v, H¥ o qeraRr fawd
ag 941 7 W § fo ok fabres vy
ur Wt § aw ffve stz 9l
RIS & forg fadt 98 =ordr §, ag =T
QT 1| 33 & Tar AT 1 O F a1
At F S Jagfedt F garac W)
7 g3 g | w9 g R SRw Y )
g el nnfrintag 9w FEMF
qET. & | e aa w8 1 aor
A W wig §, a9 = ow @i
& marai foar a3 & 7-afer oy
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w7 g% ¥IM % .ofaw feafq =
fax. 7 § o g Wiy § fo qw¥
feqnra Jar. vg i S & aF
1983-84 ¥ gear. vl 47 o«
qrgdf . ot 37,4 gfamwa av W
wa. . |ear gElt T wY 1987~
88 ¥ «iqt ag grqdt WY 29.9
sfywa € gt 3w % A0 @
Rar @Y gl W@ oA ol oW
g 1 am feafa ag. & fo ey
gEM Y S NATT &, 9§ °A A<
%7 feg.7q | 99F ¥& ww #7 9%
gad. foar wat & | & w0 v
fe wix, vrgufs ot . wiamor o
w3t g1 @Y. g A o fadaar gv
&7 F fag, a4t gew F fag
wdwy v feg wg ¥, S 9w
fa=it fwar. s #9ifs o =7 FA-
wiAw Aeger. wde 9 iy @
g ¥ F wadifew, e &w
JIq AT §F qGHT difwg @
aY saragifs wdei. & wfa shysicyr
I mF A g, Sox. wfa
HATIT §T7 T QG | '

wgiear, Isgafg. ot F wEd
afawrer ¥ ele off &7 g3 &
wER § owi wT. wEw . &
faxivid fasdl *1, sgOs K4
o 2 A i g B oqEd viw-
@ifgx wifedi & a0 ®Y, Jawt
Wt wifwa frar am, faasr sega-
wifeqt aYT fRely qrwdl & wA
qreg ®F T@ I A qINwar §&r
TR FTW VY &1 A N uF
Aty §, wga- & wEgEgr vt
¢ ‘gueefer fiadi”, o WE § 21
waL ¥ 27 wEA,. 1989 T UV
tad gwi¥ wEY.§9T ¥ oF Qe Y
HEE w5 qar *F Ienw FFar qar
g WX 9 W faed & % s9r-
TN F q9 12 FEA Y 21 w@d
ao ¥ feaa af ¥ @A WA
SRNE WY § U guI-glRy ¥,
foe2 & oY <te § worsvor, 9a¥F
Y 1 9. a0 aid qgT faqrsas

§ 19wl oiF va Tl g
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FL § fo gak fedwa Jar Wsia

wet off oY gt ¥ S oy @ifow
gs &, O wra-wtA Wt 99 anfow
¥ ogare @ gy § | zafag oW
s7qs Asfear QY Y Fiq gy FW
¢ E A g9 woifas Y WY
Qgd wifgs @var wifge | A0 g
waF weaw g gfagza €

w3Ew, §Ig H OS@ qwA
gfeawa aifgq & ds3° 22 fagaw,

'1990 %t gf of, foad wwita wieh

HY a0 91, I F9-fgepe guo
w7 g3fe TRim Wil ot wg W
ggw 9 ¥, wafey a% g 9 |
St ¥ Gady g fgar.qr | =[9
faegte & g1 Y qF@T 7
qrar, ofFT &Y T, 9. oY, SR
feagr &1 v «@t, faware wamw fag
N g q, 9w ga, ¥, s, &
faegr g & R WX T .aw faenke
# gg W 99 @R 7 999 Wi
gl M &9 & ark ¥ #1€ faan
g fear, WY aorg fed § oafe
AT U A qT gawr fFg ag
g--ToEe 9 gaer fEar b,
SEHT AT J@T F GEYIT I GHAT
fFar war, SN S 9 gHAl &Y
arform #r w§ 1 “gfear €@” § o
Wt WATAR BT § 9g g w@iar &

 fr us ww A% ¥ STEr g™r &)

ffirr & fag w3e w9 awm frg
I A ¥W gag § @RI A
fafraa &1 § aviar ¥ &Aan =lge
R 9 |IR Torifast &Y, @ g
R, UF, anl FHWT FT  qOwHAT
T ®E A ST w W oFr ogEn
aifae @ =ifge | ar & Al
girearg - & wig, o, & @ede
§ sdlc T AT g, TN 13
w$, 1991 FY .Fg 91 &t ‘“Trgw

o sfeat”’ TR W F & B
‘LTTE is no threat.’

st ‘" & aag & g gh
gafay oF gfaef Fay & o
faart wear arfgg WX sy W
Feay ¥ @ST weAr wrfgm, AT
wad fadaT § 1
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AT WASTAT  § T AT U
CFAT F ATH T qANY AN gUE
I 5 I A wheew ¥, @ U0
) Gt‘twt agtrqaﬁar g ;« gtnsg ?r.fﬁr‘r
LU @ U § Y giepfaw
fasfaat § S9% woww aft § afw
9 daq Fiei F; YA § waem
g | F-E ¥ @t Wew W
@ W oA 7 SR gt
qnzT qr W@ § | gAfag wqed @
warEqy, fo gaeqst ¥ e s WS-
Afy a1 & AR STFT AsHifa &
fag Saaw az g, foifsag g=. ..
(awa ®t €21)...&1 N I
faar smar & e & qaw i e
FO N, a5 a7 & | 99 I fa
FT W1 weam gem § Fow aifa &
fwfoag & waem & fao sder
T 7 § | van ag feaarg &
ga arfs & @V T AGAT FE @
A wEAT AE § AR § wyOw foA-
foga & 1 aag § AT FW@r IR
§ | safqu, wekwn, aww qe g fa
S das § gw Tl S F afy-
a9 9% F9f FL R § AR Fgr
§ arsErfasar 9 fqar sqaq w7

RWEDN @@ ar § &R
ol 9X g9 | s T F A
AT § T ST AT TF qwr‘q'ramvr
fafra #3ar arfew arfs wam &
T St AT § g W AR IO
afegdt & A W AT 3 7 fr
wifq A1 g & HER 9T FeE [
g ) NC BB )
samﬁazfmrmm»rrf%Q|
qTq Y ASIT FFTAl T WY W7
78t far T wifgw s W weEE
TAqed 3T § SIF fEard sidas
AT %rrf‘gq | Hoasr s@E @
AT § WA ST T & qee
AW ¥ um Eﬁz far 27
®@Q, 1991 F, § wiww ¥ =g
IZHI AT MR §  IAR IgGT FIAT

HqMgaT § -—

‘The biggest stumbling block in
the building of the Temple was
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Mr. Rajiv Gandhi, Dr, Josh said.

w17 3q% IR IR w1 {5 ag v
2 | SEY ¥I% WERAn, WA A,
gt g &, fagwr ghmr AT
¥ fae gy . ST & o, @)
qefl e ¥ 7 wg fo -
Zfeat ) fagr et aff &1 oF
av% WIvErE Aaar et & weqer At
AT FAIRT WY 27 "R, 1991
) ¥g ¢ & fr ag Tm-z‘rg‘r a,
TR AfILH qI§ IR0 e F99

. el A T ], a@ avw anedt
CEGT] wg B lﬂt ™ &
_§ oft 9@Er quA §, @isdl wawweT

5g v § 5 maifedt = A
BN | ., . (Sare)

o THATRT qT8Y ¢ HAT FT AT

. FIRCTE L

SHRI SANGH PRIYA GAUTAM:
Hear say evidence is no evidence.

off gtw Wt : g wrATE |
o m:—mm ot #Y ga.qfay, ™
w9c 7 @ Afag 1 dad
7T JAar 9Ef /v fag Far &
T WY @ faw gt &, faw fam
®IWT T g gl fo T-Rfean

i Y fagr @ ofear &, Su fra sral

g wga gl .
"We. are proud of Godse.’ e

fagy wgrear waidt 1 g ¥, W
T X I | FoF gy =
IR ¥ gl

‘We are proud of Nathuram
‘Godse, the Shiv Sena Chief, Bal
Thackaray declared. He was ad-
dressing a huge B.J.P.—Shiv Sena
rally in Pune.

ag feafa &1 g@% wamar gara ¥
aae usaeizade fRara g, .
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTI NATARAJAN):
Mr. Pachouri, please conclude, There
are other Members to speak.
st gw ol faws v =
TR A7 e g famr G
Trauw % ®7 ¥ Qg e w By
fegr§ o w7 YT g ghre
FW g feamar war | qgar gane
FAF X GAT JUATCAY | AT JAC
H.3TWr 9 qar ¥ Aaw 7 fgg
ST YA 1Y 9 | 9% Il guwe
Ay § w1 wefeg g
guse qari ¥ A& wearg a9,
X9 Y ¥ dug 1 fqEre s@w
v fiy o gw sgr gt aewifasar
97 O% q1 GFT §, WEWEAI, T
¥ T wed Areaq § fadqa &

THE VICE-CHAIRMAN (SHRI-
MAT! JAYANTHI NATARAJAN):
Please conclude, please conclude.

st g ¢ W uAAr
W #dz ¥ famarg wawe fag &
Wiy dww & OF qTA FT W IR
2 fr oftm st & v gt F g
# A & 1 Golle Ay ° 99w
AT @ g § aw A, @ uAa
wiet X qod @t F gz & aer o
w udly ait ¥ Aqw ard F Ag
¥ arr f, o ¥ M@ G qE R
wafae & aff wgAr Wghr wfew
9 wlgheswr ¥ s ¥ qOr W
fo qr wr wg ar | {AERd
PN qe § 1| IFF REmET S fovs-
ma ¥*19 fag ¥ wfenew & agx §
7% 7y frw e, . . (Sqaaw)
THE VICE-CHAIRMAN (SHRI-
MATU JAYANTHI NATARAJAN):

Please conclude now, Mr, Pachouri
please conclude.

Natw oo iy W A
§ Wty wheft Ayl qv @war § oy

wgien, § ag sgar wgar §

gar a7 @ fadsr amarE”or aar
foamt awg & wofw Wi Y gear
gt 1arw gy gwba @ B Tl
wtat o gArt g F g § ...
(oraawr)
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Conclude now, please.

ol g : : awr uedfa
F afqwewr 93 3= FF Wy oD
N wrer R AT F owWr @,
. . . (=)

SHRI SANGH PRIYA GAUTAM:
On a point of order., A person who
cannot defend himself, no allegation
should be made against him,

st g qEiY @ I 9T AW
A ¥ OF qmT & fav faers
gyar wifge

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Pachouri, please conclude.

T R oy A, Wite

o T@ ¥ Ffarr 97 aF gf
A Wl e 9t g, . (owew)

THE VICE-CHAIRMAN
MATI

(SHRI-
JAYANTHI NATARAJAN):

i Please do not refer to anybody who
" cannot defend himself.

ot Ww wet: g W owe
arg A A N guew W 2
.o . (o)

fag HWIToqWouHo #HY e
qe a¥Y gt g8 usfam ardl § @
T ar faw ysefagr 3y weafaar wad
¥ fag qare @, =2 [\ AN Il
¥ vt qweF g W AR Ay
g Gy vEw W F UwgEs BN f
aff qar & 1+ ndEm, § dw Ay
gleg &Y g IS 93a FWAr AT
g Az MNaarEis s g f& Uy
T §IF @9 B "4ror &
gH U s WY guew wraaifadi
#t Som A ¥@r, AR AF-afeaow
¥ g N fafy sow swar g,
SafeE wwai s gIy IAA, NIARY
AT YRAT F gAY qWT NS
& | a7 Ay arzw §,, (wwaw)
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
You have taken a lot of time. Please
conclude I am calling the next
speaker now.

SHRI SURESH PACHOURI: I will
take two or three more minutes,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
You have already taken 15 minutes.
Please conclude now.

st gwad® : IF FraEer
% wgrear mer o gewr g, S
ghom ara@ § TN Ay A
e | T qR® ¥ wEiewn, wew
% & Wt | % aaq wiwhy
smar et & fusdr A &
Arafasms My w4, S7 9T o fa
FAT S ¢ 1 ¥ w7y AE AR
m ¥ ;f gd ? TAR AW wr @A
far mamrw wfm faer f&
AT W Tt § Ay, gER
2w #r arivw foufy wafre  farmdd,
T wafag forr f&  sqwadA
AW MT | YA N S F @ny
W W ATE {RWT 1989-90 H AT
ag 7.5 Nama 91 1 favEae @
fag & awy 3 WEHT 90-91 F
10.1 xfaad & v\ w9 9uw
wgam, uw sfa ¥ xg w@r 4 fF
ATHANT AT 99 W4T 97 § aQr §
N 7@ Mt 3 F—oF Fgav faed
HH agent-agen 13 TET (Swwem) .

SHRI SANGH PRIYA GAUTAM:
On a point of order. You have al-
lowed him more than 20 minutes.
He has made certain allegations
against my Party and Party Leaders.
{ have to reply to his allegations and
also make my points So, my time
will be curtailed.

THE - VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN):
I have already requested him to
conclude,
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¥ q® ™ ® W

arar & fr SAF gr i oY wandi
U9 @ Iy qTa AT
SRl Hemil &Y 99w {1 W,
Ty GO A3 ealat, qaval, & AR
T AR AT wd A, wifwdds
0 R A gA §, T ¥
qrrar § 1 g/ |

SHR] S, MADHAVAN (Temil
Nadu): Madam Vice-Chairman, I join
my colleagues in supporting the Mo-
tion of Thanks to the President.

The Government has described the
alarming economic and political situ-
ation in the country. 1 welcome the
statement of the Prime Minister that
his Government will take firm steps
to overcome the present economic
and political situation. Inflation and
price rise are the most difficult pro-
blems that we have been facing for
a number of years. The Prime Minis-
ter is taking a pragmatic approach to
reorganize the economic structure
without involving the ideological
controversies that are going on in
this country.

Today, the topic is market econo-
my. We have no grievance about
deregulation, decontrol and removal
of bureaucratic controls to promote
the industry but, at the same fime,
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[Shri S. Madhavan]

we must be very cautious about
". changing our long-standing policies.
India has always been a deficit coun-
try and, with the hand-to-mouth
availability of essential commodities
" that we are facing, we are depending
heavily on imported essential com-
- modities, including edible oils and
petroleum products. So we must be
very cautious about implementing
the slogan of market economy. I am
glad that this Government has start-
ed with a consensus of the other
political parties and the Prime Minis-
ter has categorically stated that the
public distribution system for essen-
tial commodities in this country will
be strengthened to help the poor
people of this country.

Another topic is opening of our
economy ‘to the multinational orga-
nizations. There is a fear amongst
the public how-—we have got very
scarce natural resources—the multi-
nationals will be allowed to exploit
our scarce resources. So, the Gov-
ernment must be very careful about
this problem

I welcome the categorical state-
ment of the Prime Minister that
there will be no denationalization of
the banks. Nationalization of banks
came to the nation from the Congress
Government. Now there is a talk of
market economy, but it should not
lead to denationalization of the
banks. So, I welcome the statement
of the Prime Minister on this.

Seeing our difficulties about petro-
leum products, the Government must
come forward to take some bold
decisions. We must strengthen the
public transport system and the com-
munications system in this country.
~ It will go a long way in reducing the
consumption of petroleum products
and save on imports. Similarly, we
can avoid import of foreign drugs.
We can encourage indigenous manu-
facture of medicines in this country.

Another difficulty that this country
has 'aIWays been facing is the dual
pricing policy that is being followed

[RAJYA SABHA]
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for the past many years—of levy price
and market price, The State Govern-
ments are always put to difficulty in
implementing this dual pricing policy
enunciated by the Central Govern-
ment. We must think about a new
line of policy to help the weaker
sections of the public instead of re-
sorting to this dual pricing policy
which always, ultimately, helps only
industrialists and blackmarketeers.

About the prohibition policy, the
Government must take a decision to
have a uniform policy throughout the
country. It has been enshrined in
our Constitution as a Directive Prin-
ciple and so there must be a uniform
policy throughout the country. If a
State Government wants to imple-
ment this policy, at present a diffi-
culty is always there from adjacent
States and, so the Government should
come forward to take a policy deci-
sion that the Government of India
will always help those States which
are prepared to implement the prohi-
bition policy. The Finance Commis-
sion has been emphasising this aspect ,
that the Central Government{ must
help the States who are prepared to
implement the prohibition policy,

About the Centre-State relations,
a new approach, a new attitude, a
new thinking must be forthcoming
from the new Government which has
got the support of all political parties
including regional parties. Pt. Nehru
used to share the problems of the
country with all the Chief Ministers.
A new chapter must be opened now.
All State Governments must be taken
into confidence in all the problems
that are facing this country. The
State leaders and the State Govern-
ments must be treated as equal
partners in governing this country.

There should be a new approach.
Without centralising everything. we
must try to decentralise everything.
We have tried our best for the past
many years to have a centralised ad-
ministration, uniformity in all
policies. Now we must try to decen-

bt - 3 ]
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tralise our policies and programmes.
We must have faith in State leader-
ship.

I assure that no State can thrive
or survive without the help of the
Centre or the adjacent States or other
States. They should not make the
States beg the Cenire always for
help. The Centre should not try to
thrust the Ceniral shcemes on the
State administrations. The Central
Government must encourage the
State Goveraments to tap all the re-
sources of revenue available within
the States and give powers to them.
The new Government must learn
something from the Russian history.
After seventy years of rule, oppres-
sive rule in the Soviet Union, now
linguistic and ethnic feelings are
more witnessed in that country. We
must learn something from that. We
must encourage the linguistic and
ethnic feelings of this nation. There
is nothing wrong in it. We cannot
suppress the linguistic and ethnic
feelings even if we take a hundred
years.

‘We must think over the language
policy of the Government of India.
We are not against Hindi. We are
prepared to learn Hindi. But at the
same time the local languages must
bc encouraged. Facilities to learn
Hindi and other national languages
in the Roman script will go a long
way in solving our language pro-
blems by spending some money by
the Central Government I heard
from the former Prime Minister that
there is no proposal to provide
facilities for learning Hindi and other
1ational languages in the Roman
jeript.  But this Government must
reconsider that decision. We must
»ncourage the use of the Roman
jeript to study other langauges inclu-
ling Hindi. I find that there are
nore common words amnong the na-

[20 JULY 1991]

on the President’s 74
Address

people in the country can easily com-
municate with each other and that
emotional nationul integration can
come true. ’

The new Governmeat must try to
implement the assurance given on
the floor of this House to set up a
commission to study inter alia the
relative wage structures of different
sectors. There should be parity in
the wage structure., There is always
a quarrel about the wage structure
of the Central Government employe-
es, the State Government employees
and the public sector undertakings.
The State Government employeces are
always treated step-motherly, like
second-class cilizens.

For giving representation in the
Central services to every ethnic and
linguistic group there must be some
formula. Even the Minister in this
House has a grievance that hig State,
Kashmir, was not represented. Ta-
mil Nadu has been always treated
step-motherly for the past many
years. Even Congress leaders used
to speak in their election propaganda
that regiona) parties are hence and
that there was no investment from
the Centre. The new Government
with the support of the AIADMK in
that State must try to help us. Now,
I will come fo the Sri Lankan pro-
blem. The Tamil Nadu fishermen
are always suffering at the hands of
Sri Lankan navy. We have raised
this issue in this House because the
Government has - given away the
Kachchatheevu island to them, When
our fishermen go there for fishing
the Sri Lankan navy resorts to firing.
As a result of this, a number of our
fishermen have died. This has been
brought to the notice of the Govern-’
ment. We must have a rethinking
on this policy. If you want to take
Kachchatheevu back, you take it and
save Tamil Nadu fishermen. May 1
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the 1974 agreement but ncw a diffe-
rent interpretation is being given?
Our fishermen are being harassed by
the Sri Lankan navy.

The terrorist activities in the Ta-
mi] Nadu State have increased, We
have brought forward many pro-

blems before the Centre. The Indo- -

Sri Lanka agreement is the only
solution for this. The Government
must come forward to ask the Sri
Lankan Government to implement
the Indo-Sri Lanka agreement and
solve the ethnic problem in that
couniry. That is the only ultimate
solution for terrorist activities in
Tamil Nadu, 1 raised a question in
this House about harbouring of Sri
Lankan militants and smugglers by
an Indian smuggler in Thanjavur
district one year back. Today we
have seen in the newspapers that
action has been taken and an Indian
smuggler has been arrested and a lot
of smuggled goods have been recove-
ted from his place. Even sophistica-
ted communication equipment and a
lot of goods to be smuggled to Sri
Lanka have been recovered from
him. These kinds of activities are
going on in Tamil Nadu. Therefore,
we have demanded in this House
that the Central Government must
take up this problem and strengthen
the Coast Guard in Tamil Nadu Coast
and special assistance must be given
to our State to strengthen the Coast
Guard and also the local police to
prevent the Sri Lankan militant acti-

vities and smuggling activities. Thank

you.

SARDAR JAGJIT SINGH AURO-
RA (Punjab): Madam Vice Chair-
person, the country is passing
through a series of crises—political,
economic and social. Economic and
fiscal crises are being tackled with
a certpin degree of urgency, compe-
tence and ability. But little initiative
has been displayed in the thinking
or dealing with the political and
gocial problems. In this regard, the
Address of thie President has been
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a great disappointment. I find during
the course of the Congress Members'
speeches that they have never gone
beyond narrow and partisan lines.
Merely magnifying and criticising the
rule and imaginary failures of the
previous Government is not going to
solve the problems. The crisis today
is so important that we must put our
heads together and try to get the
country out of the morass rather
than kcep on blaming other parties
or blaming each other.

I find that after all the Congress to-
day is a minority Government. They
have to get cooperation of other poli-
tical perties, Therefore, wisdom de-
mands that there should be a consen-
sus and not a contentious behaviour.
I find lack of courage and imagina-
tion displayed in the Address while
dealing with divisivee tendencies in
this country. And these divisive
tendencies have taken dangerous
dimensians. President’s rule has
failed. State repression has only in-
creased mitlitancy in various States.
If you want to use more of this me-
thod, you are not going to get any
satisfactory answer, It will only
worsen the situation. It was an act
of lack of wisdom when the election
in Punjab was postponed at the ele-
venth hour. It is no use saying that
the Election Commissioner decided it.
We know the forces behind it which
persuaded the Election Commissioner
to change his mind within 24 hours.
I would like to guote something from
‘The Hindustan Times’ about a meet-
ing that has recently taken place in
Punjab. The meeting, sort of a fare-
well to the outgoing Governor Gen.
0. P. Malhotra, witnessed sharp ex-
changes. Gen. Malhotra said not only
he but the people of the State had
been let down by the Election Com-
missioner who was telling on June
20th that the poll would be held to
postpone it in the early hours of the
21st June. People had gone through
a lot of suffering. Candidates had
been killed. Political parties faced
a lot of problems. And the Govern-
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ment spent a lot of effort and money.
But the election could not take place
because of the dlection Commission-
er. “Now, what magic wand is there
to have peace and then poll?”, asked
Gen. Malhotra, Now, there is also a
rumour, may be quite true, that there
is going to be an amendment to the
Representation of the Peoples Act to
cancel the election. About this, people
feel that all that is required for the
Congress party is to have an amend-
ment that they acre the only party
who can stand for election. Only
then they may have some success in
Punjab.

Apart from what has happened in

Punjab, I find that in the Address -

lip service has been paid to the Ra-
jiv—Longowal Accord at this stage.
This shows that either the Congress
still wants to befool the people by
duplicity or it is totally out of touch
with the ground realities. The root-
cause of the divisive movement is
the inability of the previous Congress
Governments to fulfil the promises
made. In addition, overcentralisa-
tion, taking away meaningful powers
from the States, has been une of the
main reasons why the present over-
centralised Government has failed to
produce results The sc-called fede-
ra] structure mentioned in the Con-
stitution is in name only. But the
total absence of it is in practice. By
scuttling the States’ power and de-
priving them of progress in accord-
ance with their genius and initiative,
the country has continued to regress
instead of progression. A repressive,
overcentrailsed, regime js not going
to keep the States together. Time
is overdue to think realistically and
courageously about granting greater
autonomy to the 3tates. Let them
do their own economic planning, Let
them deal with their own law and
order problems. The States are
closer to the ground realities Sitting
in Delhi, you depend on your so-called
intelligence agencies. They always
feed you with doctored information
to please you and to sustain their
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own importance. You can only keep
a vast and divergent country like
India together if all the constituents
feel that it is to their advantage and
interest to belong to the country as
a whole. And it will not suffer from
your repressive and regressive regime
which has increased paverty and
illiteracy. Mere Sarkaria Commis-’
sion recommendations are not enough.
These are peanuts. Think more in
line with the Anandpur Sahib Reso-
lution which is likely to provide the
answer. If you are serious about
getting the country out of the politi-
cal morass and bringing about real
democracy, greater autonomy, less
interference from the Centre is the
only answer.

In the address, it has been men-
tioned that to overcome the commu-
nal violence, a Rapid Action Force
may be constituted. Should we not
first examine what causes communal
violence? As you all realise, it is
instigated mostly for political bene-
fits and also for economic gains.
Lumpens and anti-national elements
are used to stir up the incidents
which lead to the under-privileged
people of both communities going in
for each other’s throat. Mere raising
of a Rapid Action Ferce will not be
eaough. Can we do something, some
heart searching about finding the
root cause of these problems -and
dealing with them? However, if a
Rapid Action Force is required to be
raised, it should be a part of the
CRPF and such units that are re-
quired, should come out of its pre-
sent strength. Right composition,
suitable equipment and proper train-
ing would be necessary. In fact, some
of the States armed constabulary
could also be used provided they are
properly constituted, properly trained
and properly equipped

The recent incident at Pilibhit has
omna again raised the issue of the
security of the Sikhs living outside
Punjab. Your Government has not
been able to live down the carnage
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of innocent Sikhs in November 1984.
No. serious action has been taken to
punish the guilty either in Delhi or
elsewhere. The authorities’ towards
Sikhs is not sympathetic or helpful
while dealing with their problems.
It is not the Sikhs who want to
create Khalistan, Lack of security
and confidence in the Government
machinery is causing the schism and
this is not incidentally owing to com-
munal disharmony. It is the attitude
of the Government

It is heartening to learn that the
Government has high regard for the
defence services, There are {wo
points which demand special atten-
tion and execution. The ex-service-
men find it difficult to appreciate why
their demand for rank-for-rank pen-
sion has not been implemented so far.
Secondly, the compensation or the
ex-gratia grants to the families of
those who died on duty and particu-
larly in operational areas, should, in
no way, be inferior to those civilian
counterparts who are also working
in these operational areas. I am
sorry to say it is so and when we
have approached the State adminis-
tration, they say, it is up to the Cen-
tre to decide. Therefore, 1 call upon
the Defence Ministry to look into
this matter and make certain that
the defence service personnel in no
way should get less compensation
than their civilian counterparts.

Lastely, I feel that in spite of the
other changes that you may bring
about, unless there are certain ad-
ministrative reforms and we are able
to make the governmental machinery
more honest, more efficient and more
practical, no amount of reforms are
going to bring about any change in
the present situation.

It is the overmanned, inefficient
and corrupt Governmental machine-
ry at all Yevels which is mainly res-
ponsible for holding back the prog-
ress of . this country. There have
been Administrative Reforms Com-
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mittees before, but their recommen-
dations have never been taken into
consideratton. There seems to be
no keenness to look into the admin-
istrative machinery and dv anything
about it for obvious reasons; be-
cause the people who are now sitting
in the Chair don’t want any change.
They are the men who have the real
power and, if I may say so, they are
the brain behind the moustache, the
moustache being the politicians. I
would like to emphasise that if we
are to overcome the present crisis, all
of us have to pull together and we
must not start repressive and agres-
sive policies in those States where
the situation at present demands gre-
ater imagination and greater ability
to win over the people.

For the rcasons and the short-
comings mentioned above, 1 find it
extremely difficult to honestly sup-
port this Motion of Thanks, Thank
you.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN) :
Shri S. K. T. Ramachandarn. Please
be very brief. There is no time left
at all. I request the Members to
cooperate and to be very brief.

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Madam, please give
some time as I have been waiting for
the last four days.

Madam, I thank you for giving me
to rise to support
the Motion of Thanks to the Presi-
dent for his Address in the Joint
Session, moved by you, Mrs. Jayanthi
Natarajan. At the outset, I would
like to express my gratitude to the
President for paying rich tributes to
our departed leader, Rajivji. Rajiv
was the tallest of all his contempor-
aries. Rajiv won the hearts of all the
Indians and other people abroad by
his charm and smile. The sudden de-
mise of Rajiv snatched from us pros-
perity and our bright future. Madam,

Rajivji was Rajivii whether he was
in power or out of power. Even here
I borrow an expression from him
Five years back while unveiling the
statue of Kamaraj, Rajivji said:
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“Whether Kamaraj was in power of

out of power, Kamaraj was a Kama-
raj.”

Madam, so much has been spoken
about the recent election results. We
should follow the legacy of Rajivji
in this regard. @We should accept
the election results as they are. In
Tamil Nadu when Congress was de-
feated in 1967, a number of reporters
went to Kamaraj and asked for his
comments, What he said, you. know,
was: “People’s verdict is tv be ac-
cepted. I bow to the verdict of the
people. The verdict of the people is
the verdict of God.” So, we should
accept the verdict as it is and bow
to it. Sometimes I find, people, who
are frustrated by the defeat attribu-
te so much strange reasons to the
election' results.

They do not have the grace to ac-
cept it. You see they interpret results
as to their liking. Leaving that, we
have to understand the results and
read between the lines of the results.
As I understand the results of the
recent election, it is a verdict, a clear
verdict directing the Congress to
rule the counmtry for five years. The
stiength might have been truncated.
But the verdict is very clear, But
though the Congress is given the
sanction to rule, the Congress is to
rule, the Congress is to rule the
country with the co-operation of all
other parties. The Coungress under
the presidentship, the leadership of
Narasimha Raoji, is seeking the co-
operation of all the parties. It wants
only consensus. The process of con-
sensus is to be adopted in finding solu-
tions to moat of the issues. Now, our
leader, the Prime Minister, is cun-
sulting 4l the opposition leaders in
regard to so many issues. His speech
and his action showed to the world
that he is 4 nuan who is going to lead
the country out of the rut. Under
the circumstances, I reaquest all the
Members of the opposition to give
a helping hand to him. What is more
important now is not that who is
ruling the country but how the
counfry is ruled. The country is pass-
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ing thirough a grave crisis. Ficonomi-
cally, socially and politically we are
in a crisis. Social turmoil, political
degeneration and economic collapse
are ultimately threatening us. So
let us all unite together sinking all
our differences. Let us lead the
country unitedly. :

Madam, I want to make a few de-
mands or a few pleas to the Govern-
ment. So many effective steps are be-
ing taken to arrest inflation and to
lead our country out of the crisis-
economic crisis. One step is, mak-
ing an adjustment in the value of the
currency or In the foreign exchange
rate. I appreciate the whole step
of the Prime Minister when the gov-
ernment take so many steps, in their
efforts, they should see that the wea-
ker sections should not be affected.
I request the Government not to
give up subsidies for foodgrains and
fertilizers on any account.  Madam,
the price of fertilizer per ton now
ranges between Rs. 2,000 and Rs. 5,000
I sou compare the cost of produc-
ticn and the sale price the difference
iz large. The sale price is lower
than the cost of production. The
gap is met by the Government. In
the case of urea Rs. 3,000 per ton is
met by the Government as subsidy
when the price of it is above Rs.
5,000. If the subsidy is given up all
of a sudden there may be a spurt in
the prices of fertilizers. It will
hamper the progress and it will
break the bone of agriculturists. Al-
ready their back-bone is broken. Let
us not squeeze and crush them.

Madam, my next subject is social
justice.

H

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please conclude now.

SHRI S. K. T. RAMACHANDRAN:
Yes, Madam.
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MATI JAYANTHI NATARAJAN):

Otherwise, other won't be able to
speak. Please conclude now.

SHRI S. X. T. RAMACHANDRAN:
I am going to pay a glowing tribute
to Mrs. Jayanthi Natarajan. Yester-
day while justifying caste as the crit-
erion in the matter of reservation
Shrimati Jayanthi Natarajan traced
the historical background of  caste
oppression. I listened and the whole
House listened 1o her speech in rapt
attention. Caste criterion has to be
adopted. There is no doubt about
it. There is consensus about it, But
ai the same time justice is not com-
plete unless we consider the  poor
people in a particular caste who do
not have enough money to go to seh-
ool or who, after study, seek em-
ployment. The oppressed and the
economically backward people in a
particular caste or backward class
should be given priority in the mat-
ter of reservation. This does not
mear that caste criterion is to  be
totally neglected. If enough benefi-
ciaries are not forthcoming from a
particular caste or backward class,
then the upper crust of that particu-
lar caste or class must be given con-
sideration so that justice is properly
meted out. (Time bell rings) Madam,
please give me a few morz minutes.
Ncew I want to talk about my own
Stale which has elected me...

THE VICE-CHAIRMAN (SHRI-~
MATI JAYANTHI NATARAJAN):
No, no; please conclude now. 1 have
to call other Members,

SHRI S. K. T. RAMACHANDRAN:
Please give me just two minutes...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No. I am sorry I cannot give you.
Then the other Congress Members
will not be able to speax if you take
away their time. So pleasz make your
concluding remarks now. 1 cannot
allow any more time.

SHRI S. K. T. RAMACHANDRAN:
Then I say, Madam, the patural re-
sources should be shared according
to need and aveilabilivy. The natu-
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ral resources belong to all, In Kerala
much water flows down into the Ar-
abean Sea. When Mr. Jacob was the
Water Resources Minister we made a
plea tc him but he did not  heed.
we reqtest the Govarniaent cnice
again to take steps to Jivert such
very @ od resources of Kec.ala and
o'her places to the barren lands of
Tamil Nadu. About the disputes be:-
ween Kirnataka and Tamd  Nadu.
You inow the grave sifuation. How
long should these disputes Le kept
pending? There should be a statutorily
constituted powerful institution at the
highest level authorised by the Cen-
tral Government to settle all disputes
between the States. Then such situa-
tions' would not arise. Therefore,
1 wouid request the G-vernment o
Constituta a statutorily, . powerful,
permanent, institution to deal with
all such disputes and {o find quick
remedial measures. Madam, since you
are not allowing me more time I am
unable to make some of the most
important points but T would still
like to say quickly a word about the
LTTE menace. LTTE is a menace
which is devouring and destroying
Tamil Nadu. I appeal to the Govern-
ment to put an end to this LTTE
menace immediately. The Govern-
ment must find out the accomplices
who connived with the LTTE. I en-
dorse Mr. Pachouri’s request in this
regard. Let the Government take
effective steps to bring the culprits
to book, who are at large and those
who are conniving with the culprits.
With these words I wish this Gov-
ernment all success in its efforts to
achieve its goal. Thank you, Madam,
for giving me this opportunity.

2.00 p.M.

SHRI G. G. SWELL (Meghalaya):
Thank you, Madam Vice-Chairman.
It has become an oft-repeated cliche
that this Parliament is u hung parlia-
ment and .that the people of India
have not given any party a clear
mandate to rule. I congratulate
the Prime Minister for having quick-
ly grasped the situation, having gras-
ved the settle and for having assured
at the earliest opportunity that this
Government is not going to ride
roughshod over the fe2!:12s3 of ethers
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and other parties and that he would
try to arrive at a coasensus on every
important issue. T'us is a very sen-
sible approach and I think there is
no other approach that will be able
to grapple with the problems in the
country today. However, this is not
all that there is to it. We have been
through a trauma, the sad assassina-
tion of Shri Rajiv Gandhi and the
elections, at least two phases of elec-
tions were fought under the shadow
of this trauma, under a huge column
of sympathy wave all over the coun-
iry. It is a moot gquestica that if
Rajiv Ganilni had been alive today,
if he had been able to lead the party
through the last tw. phases of the
elections, whether thz people of
India would have givea him a clear
mandate as he wanted, to run the
affairs of the country, or the Cong-
ress party might be less by about
50 seats and thereby compelling a
coalition. The point I am going to
make is that this is a kind of spuke
in the affairs of the nation. The par-
liament should be the mirror of the
country. ¢ should be - bLurowseter to
gauge the mood of the people of the
country and I think that oppor-
tunity has been denied to the people
of India by this very sad and tragic
demise of Shri Rajiv Gandhi. Ma-
dam, Vice-Chairman, there is a cer-
tain amount of unrealism both in
the debate on the Confidence Motion
in the other House an{ on the debete
on this Moticn of Thaaks to the
President for his Addres:. The Gov-
ernment has just taken over and
thiere is no reason why we cannot
believe that they find the country in
an exiremely difficult situation. The
only thing we can talk about is
whether this Government has made
the right approach towards the solu-
tion of this problem. It is here that
the question of their efforts to ob-
tain a loan from the International
Monetary Fund is relevant. It is here
that this whole question of shifting
of a part of our gold holdings in
order to obtain certain bridging loan
comes. We have to look at all these
questions from that angle. We were
at the point of defaulting on our
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international economic commitments.
If we did default the pipeline of
loan and foreign exchange would
have been blocked. By all reports we
are going to import very much more
oil from outside. Almost 1!3 of our
oil wells have been shut down and
therefore much more petroleum
would have to be imported into this
country. We still have to import
fertilizers; we still have to  import
edible oils and still havc to import
pharmaceuticals and chemicals. All
these things are absolutely necessary
for the industries of this country. If
these had been blocked, these indust-
ries would have come to a grinding
halt and there would be a large nu-
mber of retrenchments. Would that
be a desirable situation? I think
the Government has grappled with
the situation in a very very able
manner and for this they deserve
our compliments,

86

I do not understand certgin criti-
ticism made by the honourable Mem-
bers against the IMF. We have only
to look abroad to see what is happen-
ing. Only the other day we saw the
spectacle of the President of the Sovi-
et Union, Mr. Gorbachev, paying a
visit to England, paying court to the
leaders of the Group of Seven, the
rich industrialised countries and ask-
ing them for a big loan, a kind of
Marshall Plan, in order to retrieve
the economy of the Soviet Union.

Madam, the Soviet Union today is
still a superpower. It is still the
largest country in the world and it
is still potentially the richest count-
ry in the world. It produces the
maximum of gold; it produces the
maximum of diamond; and it is still
the largest producer of petroleum.
Now, if a country like the Soviet
Union, goes there, what does it show?
Mr Gorbachev has not gchieved all
that he wanted. All that he got was
an asurance of technical assistance
in critical areas of his economy. and
assistance in order to bring the Sovi-
et Union as an associate member in
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the International Monetary Fund and
the World Bank. Now, if the Soviet
Union, after so many years, thinks

it necessary to become a member of

the International Monetary Fund and
the World Bank, because these two
international institutions are still the
axes on which the world economy
rests, what is there to object to our
Governmen{ making all these efforts?
I see that the shifting of gold out
of this country is only to restore the
confidence of our lenders abroad and
the confidence of the Internatioal
Monetary Fund and to demonstrate
the capacity of this country to pay
and I think, to that extent, they have
succeeded.

Now, here is a report that the
International Monetary Fund is agree
able to extend to India a bridging
loan, may be a short-term loan. I do
not know what any other Govern-
ment would have done. Suppose any
other Government had come to power
at this stage. I do not see what they
could have done and, therefore, I
do not see anything at all to criti-
cize in this, And, Madam, I can say
that Mr. Gorbachev has not succeed-
ed in getting all that he wanted. He
wanted hefty loans from outside. But
these industrialised countries have

not heen able to agree to the extent

to which he wanted. What is  the
reason? The reason that they have
given is that they do not know about
the situation in the Soviet Union.
They are not sure as to who is in
control in the Soviet Union, whether
it is the Soviet central
whether it is Mr. Gorbachev or
whether it is the Republics in the
Soviet Union. This political un-
certainty in that country has gone
against the Soviet Union and I would
like that we do not repeat that here
in this eountry,

Madam, the President’s Address is
a kind of tour d’horizom, a kind of
survey of the national horizon, and
he points out the peaks and the
valleys, and he points out the errors
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and difficulties. But I think, much
more than what the Government
says, is a task before us and that is
that we must learn to think of our-
selves as a nation. We have to learn
to think beyond ourselves. 1 would
appeal to the various parties in this
country to think not so much of
their own parties to make political
points, but to think of the country.
We have a duty to save this country
and to save this nation and, there-
fore, 1 for one will extend my full
support to the Government. | want
to extend my support to the Motion
expressing gratitude to the Presi-
dent for his Address.

Now, having said all these things,
I have two more points to make and
they are very small points,

‘Fhe first point is that the President
has referred to the question of the
Commission for Scheduled Castes
and Scheduled Tribes having a new
composition which has been given a
statutory status. Now I have it from
a member who was the Chairman of
this Commission that despite all this
good, well intentioned motive of the
Government there has bheen an effort
within the bureaucracy to bring
about... (Time bell ring) Mr. Jacob
is here. 1 am happy he is here, be-
cause he also represents the Home
Ministry. He is aware that this ques-
tion of the composition ot the Com-
mission for Scheduled Castes and
Scheduled Tribes has been there for
the last two or three years and it has
been the demand of all the members
of the Scheduled Castes and Schedu-
led Tribes, Members of Parliament
and others that the composition of
this Commission should be entirely
drawn from the members of these
two communities. But under the
Rules made—I would request you to
go through the Rules—it is provided
that it should be 7 members. Un-
der the Rules it is there that one or
two persons from outside the Sche-
duled Castes and Scheduled Tribes
could also tHe members of this Com-
mission. And more than that, a per-
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son who had been the Secretary of
the Ministry of Welfare, who is re-
tired, who is not a membher of the
Scheduled Castcs and Scheduled Tri-
bes—he is a Brahmin from the
south—has been able to smuggle
himself to get himself appointed as
a member of this Commission. This
is an example of bureaucratic man-
oeverings. I would request Mr. Ja-
cob to kindly look into this matter,
and if the appointment of a particu-
lar person has been made in an irre-
gular manner, in indecent haste,
kindly do away with that, and
do restore this Commission to the
confidence of the people of Schedu-
led Castes and Scheduled Tribes,

If you allow, Madam, I have jui_
one more point. We talk of foréign
exchange. One of the things by
which we can get foreign exchange
in this country is through tourism.
It .does not require much of export
of anything. Now, the north-east is
a huge area as Mr. Jacob Kknows
very well. It is an area where we
have so many things, a variety of
things—wild life, exquisite land-
scape, beautiful climate, everything”
that would make that area a paradise
for tourists. Just at a stone’s throw
away from that area you have a
large concentration of diplomatic
community, in Dacca, in Bangladesh.
You know the climate in Bangladesh.
An escape from Bangladesh into
these hills in the north-east would be
a kind of a windfall for these people
there. But we have this totally silly
administrative restriction of not al-
lowing foreign tourists to the north-
east. You are alfowing these people to
go to Kahsmir every year. The other
day we had this example of Israeli
tourists being attacked by one of the
militant organizations and all that.-
Everybody heard it. But there is no
such thing in the north-east. Why
do you have this kind of restriction.
Of course, tourism would mean a
whole infrastructure for tourism. But
that is not so much needed as a
precondition. People are ready to
come there even now because of the
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climate, because of the beauty of the
place. I know that this question has
been under consideration of the Gov-
ernment for many many years. I
know that the last Government was
actively considering lifting this total-
ly silly restriction on foreign tourists.
What kind of danger can you expect
from them? They look so different
from the local people. They can
easily be identified. They would
come only for a specified length of
time and go away. People have cal-
culated that if this ban is lifted, it
can easily bring in Rs. 100 crores in
foreign exchange by way of earning
in this country.

I would appeal t¢ Mr, Jacob—my
friend, Mr. Jacob, is in the Home
Ministry—because this is the respon-
sibility of the Home Ministry, and
the last Government was actively
considering to lift this restriction—I
would request him kindly to Jlook
into this and lift this restriction. This
is how you will get tourists and
earn foreign exchange. Moreover,
you will be offering a number of jobs
to the local people in the north., The
The north-east is known to have all
kinds of militant organizations,

This is one way of solving the
problem there. Thank you, Madam.

B¥ it du fim s (SOT N3w) ¢
Jqqwieqr  w@ewr, afqwgr 9
st £ anx gAR wfawan shid
argdt ¥ o A sEme A AN
gwe fr ade & w3 gfaR wiE
gt =fr whir adh F 1w w1 Y
frar |+ wEwE § WA wwT S9r-
wfemat W@ 9 afas § fem Al
F, f5a MNemmed F amEiz 9 F 2w
3 Ut T AFAR FIEAT NEA
§ SAwr Faw ymw Wi faar,
Afra FNE Wy N9 I ¥9 azA
& amy a8 g, fe ot § qud
g FAA Wfad FT wqAE FQ@T
g fr uwnfga § sEl, amw Ak
¥ = fasy W agy 7 @ aq
1 sqA fasrar §
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der, 60 aEN ¥ wmafy
FlaarIow &7 veag frar aar &
7 1T ALIIT 28, 29 T HIgfay
xivx, ATgra sy, mae} fnfe
st msTYERsl ¥ ddfae oA
7{®3% 60, f¥a¥ W ¥ a’gva“r
FE FT ST sgafs STy ga aﬂvr‘r
# feamar § Fa7 TH W fa-
ar fawe & oAt =4t wEM 1 oAg
AW B T FgH A ayd
W, afFT AW EIraEr ¥
FR N T W R e
qa wE W@, ww W a9
- 9, IR 9@, ;@ A
I § qfaT F, IEJS JAT AT
q3-4€ fazlv Sfyward ovr g fa-
gfeest ¥ ¥ 1\ @ ¥ wizmeEra 3,
g7 I Terafrr A W AR
ary ¥ wivadrr § safaugwerafea
T ANETAH A & | AT T TAW
qemr IO F, T ITH XA a7 F77
AT AT I Wt gOwT zar &
AT ¥g doafee § At AT
¥ o ud & gafF 78 faara
srf'amma’r A, o qY fam wE
v o zw qrdf ¥, I e ¥
gaferg & | wiw I AIErT
ChSk UL vl #Y Jrar AT 8
§ za¥ FAFAg 9T W fooqun
¢ T Wgar § AfEw ag T
araaT W feaiAIIT & qagq
21 gafag S& srhaa”ra@%«‘r
wer-afky w1 wE e T I |
7 nagiay, e at o7 fres ant
% X # foqar sgrn, AfnT S
wifers feafy #ar @ & aarar wgar
g1 9l § FHFQE, o F

qifas agf § 1 wREEt ¥ e

FX & qﬂte'm%mf‘aaﬁwgrgu
wZEl 9T ¥z Ay §, weel & arfas
il g, A% I % T FEH 9T
e 9aq § | 1o #Hfwer F¥ aw
gy § gz gei-Aigfedt & T § 1
agT afel T T WA g

e qeAr W TR T W %l
foqar wie, FAAr WS, agT Hte,
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AT Hiw TAF g ey § 1 AR
LSRR S L (RS AL
I G § 1 wwA ¥ few dar
frerar g 4000 TAW | FEww Fr
eZer W 25,000 § FANr g 1 @w
it Ffg 1 4000 F aFT A
47 gwar | @N ag W dar Ay
ar sar 1+ el faaifadi @
e F ArfaT ¥ a1 a 2 R
g Wt 3AEY ¥z af iar, fagrar
T gEaR o 9y oA A 39 g

qaé:t‘a@rﬁ § ama Al 9w §
ag gar W IFIT Smar g )
AW SwAr W Ag I &,

FTRILT FRAIfEy g afwrfedt
griaw ag § T mreenr fisdt Ha_ "
T @ ¢ A Ndn F o ada
Ty F faw 9 § 1 3% =f@
izl & faode S F&
1975 @F TF o Mo A fF
agfaa wife ¥ wfasné- aﬁ 7T
e N 2 A wtwT ¥ e ewdde
ait oo, e ag W @ a7
fear mar O mw AW @
fpat =) & agf e, gEfae s
et af 1 ¥ @ [ wgar
qsﬁw MNZ a f& oW fadde dF
F waw § giaaE ¥ aF e
fear 1 7gf # @ Igd fEAmE
frag & 7€ A7 feq UeeltFgpa eaae 2f
07 3 g wer T T f‘{aasra
r arfed @ &F i Far |
AfHT AT qF SE) y@AIHe A
fear @ 1 adSr i Az @, fE
It AT T JWFT F vE W)
afea magfar sife &1 78 &

AdrsT wTs ag & R g7 wrarg
ar oifer, o fasr ¥, wreg
qr5e § oF A afq smgfrrsfa
w1 aff § W7 T us wav afqy
T W7 g wOUdEART T 1T TENA
g gAwT Wt FIF uF @iy &, AT
gakg 1 Fi7 %8 § 5 serdeas
w1 gfa 7 wgfas wifa =997
gferg T 7§ wg+H § g AU §



93 Motion of
Thanks

W gI¥ emET W @A avar @,
fager g% F-—dawar  fufred
W i ¥ fawer wdr Y sAglea
wife 37 wmfem qAtar arar &) a@
§ o S o aifadt ¥ wfy, W
freft arfrt 3 a1 ¥ g
Wfwg 1 : :

T ®To UNE TWIE S & TTEAfaE 7
To TAGIATY AFE A ArWfafrees-
far & Re9¥  ware @A, s
FOAFT_ FHOA Tz @A ar
qg fray T 91 ? WA A
&gt ar | vEY qe P @
W g @ N A o &
T | dew  wHvA @, FHE X
SgHl fltw Al foar, @ wra
W fore smft, 10 @i ag dmea
AR Ol @ Swd §
AR N N7 g T o ¥ foedr
ifaat & & fawsr ara Sfxfriace
BETd Byl ¥ 7 ¥ aqwwe 2,
Ted AR ¥ g ey w g
¥ Al ot A foar § 1wt
TF LA AEITIRT 1 qarer § goenific g
W, et Saral & g @ arad
ufear a1feg, O6-QE & Trer s
vewa A & | mw ¥ q fean
TF TR § ? foa¥y T e
&P foey wF wrom §F 2
foqr 1% agdtomie § 7 feay
T (Tofolo §, A= ¥ mrw
qAGEAE FA7 T yraT 1 ww
Sjr 97 vanr sfafafaer gvw g
a1 WA farm g i fag ? o
9q Figdt S fodare § oie oEy
A2t gt @t T AT dedw
BT F1 4y (AfACET qaM@T  spqr—
o doitdar | Wf6a Sraama agl ot
ST A& Wl T 1 IqF AT feed
% fafreer a1 e a® ¥ fio
uFEr it fecdt stw fafacer A
s sz dEtaT WA | g
% fafreze Aiseqm § gomr war
UTF 11 g9 A 1 91 Iq
BEIEY IqF I8 gAwr wew Wy
fast fear w10 | wewaT, WY e
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¥ FE W wo wify = wafya
QU Eg wige 97 Agf qgAr | qrOwt
g ¥ swid ¥ gw wagfag aifa
oEH #®1 AR ‘l.'\o'ﬂ‘o!!i'oiﬁ'°
garqr At 1 A faedr s e,
% W @ s R fewrdir weure
FRE FT AEAY T g, & wrf o
YR TaAT ¥A wRAr g «@fed
TR FRE * gRA AW
wAvq gfee, fsast e fand g,
foger atw ot 97 § | «@l a7
gEaT § g AT ATARE =T |
78l N6 e 7§l @@ @war1 g
#1 7 A7 afi 77 IFal, oodite
# Jqcit W v v | gfew
e ar argg J3wA Gro o THo
o aff a wEar g% W
*ﬂ qv ae £ ik ) & ﬁ‘ﬂﬁt a@.ar
T TWRWA o A af 2,
ot fratw a0 qio e AF &
g ANET 7§ T wgfea ofaay
e foegt aifedt & arX &

uy § & wew, WA Iw AT qY
feafe & sEd ad § wgar amgm
f | |HTS &7 SOEEr g W
, TSAFT T WISV Y A g,
Nfear, Tifaat gealy, TfeT g,
TATHTT, qATHIT & W@ G,
wgwrg, weerwny, fimaed, wwE
qifg #1 swga, wetq ool @7
WA W AT IT § 1 WAt
Harger g3 W, ¥w & e ot
% 731, T F A g FAX q7

s A Wfade § 38 fufacen ¥
=t do o fag ¥ wfasiew ® 39
fafaees ¥ w7 =it =g ot &
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fafregt & 34 fafreer @ | o
ot wifge A 58 fafazedd #7
WS FAR U ST A, HAT
a;‘m gt § T Fvar qgy &7
Gl

yaA Al ® oF fagrg g
g | Yo @@y @it Ag® N T
& T A wum A fagre 999 w4,
A qggT T ;W 7Oy a
g9 wa1 famig sgq wa, i
et gew g oAt @Y qwrq - war
fagrg ags 71, *oita Ay &
g T @ yHA W fAawmig wew
3 o esaaet # s @ @
Tg yaTa wal & fyaal &) Qe
g ¥ ? wgm war I TH
frag wY agf v&r 9rar ? gEfag
& @ gam |1 gy —afaeed
#t G HT gered, 40 fafqee gargh
wiv g4l § s fifag | gEy,
oY 9gAT SHTA wal fAary &, WA
&7 1 vad dfag o e, s
afgag o1 geRifasag w5t aw
IR ART § )

Let there be free uniform and com-
pulsory educatien and casteless
society in the country then there
shall be no caste and no need for
reservation for any community,

w7 7 7w Sweafy W aigd
afeag & ar?¥ ¥ 2w FgAr wgar g
W faag w fsaxdar fagr &,
gfsgia & aff w1 Fgar 1+ ws
fafve den, fav ©ws fraz wiv
TFAT ARATE |

wgen § us qig FgAT wIgal
g | a7 S ww F go Mifgw
T gq e fafiee &, #ic wg
4% FPA T OAGER @ q@ F
dre & wf 1 747 gt Dare @y
T FWE ? ST 1986 ¥ FIE I
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waw! fg@n qrar gea A1, q@ AT
WEL gy a% fafqeer 9, =¥«
# WIETC qgr o oI #% ¥
FAG A g F | @@ 7 A
urifed 9T & gy @ &
T FOET 7 ¥4) 98t THSeT e ?
T HOA Fiqq qE HEET 7

AYRAT, 1989 H ATOIRY
feardi et 4. % § o g
TR W gLATC o o7 T2 far i
fafaee § qg 70t w97 fyatig
FERT ? aN § guF farer ok
gy § fo areda Swar are faey-
e § 1 Hyg wgT w5
QY QA TvQT ulw F AFe wfag
e 9g T=er wfew N ol am-
Tt I
TS |

SHR] RAM JETHMALANI (Kar-

" nataka): Madam Deputy Chairperson,

I am grateful' to you for giving me
a little time, But for the fact that I
had a couple of important points to
make which 1 would like to be com-
municated by the Prime Minister who
is going to reply today at 3 O’clock,
[ would not have otherwise ventured
into it. ' ’ ’

Madam, I expected the President’s
Address to prominently suggest some
breakthrough of the problem that
has tortured this nation for the last
o many years and I am talking of
the Punjab problem in particular.
Having heard the speech, 1 regret
that no breakthrough of any kind is
suggested or foreshadowed and- some
unfortunate incidents which have

| taken place during the last few days,

made the problem still more tragic
and more intractable. I know  that
we are dealing -~ with the "problem

. with which the U.P, Government is

primarily concerned. I have no
right to comment upon the perform-
ance of that Government and I do
not intend to make any premature
judgement on any Government. But
I wish to comment upon the general
pattern of behaviour of law enforce-
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ment agencies which seems to be
prevalent all over the country It
originates in Punjab which is ruled
by the Centre, which is governed by
the Centre and it seems that the pat-
tern of behaviour has become an
all-India pattern and is resulting in
_these tragic consequences with which
_we are faced now in the district of
. Pilibhit. Some facts cannot be deni-
ed. Whatever he the character of the
- persons killed, whatever be their
objective, one fact which stands out
prominently is that they were in a
group which was largely a group
consisting of men, women and child-
“‘'ren, when the police intercepted
them. The police separated the men,
the adult males from the rest and
bundled them into another bus which
the police had kept ready for the
purpose. Madam, as a lawyer I know,
once you have the people in your
control—and they were obviously in
your control because you huddled
them from one bus to another and
after that these persons have been
shot, to my mind as a lawyer, it is
a case, of the massacre of innocent

people and those  who indulged in

" this act, unless they are quickly pro-
secuted and hanged, Punjab problem
will never be solved. This is pre-
cisely the condition of what happen-
ed in 1984 that the killers of 1984
have not been punished and the Sikh
psyche continues o remain in  the
original state of coma and injury
" and we have no answer to the Sikhs
" complaint that they are not full-
blooded citizens of this eountry, that
their vpeople are killed, their com-
_ munity members are killed and there
ts no justice available to them which
ls otherwise available to everybody.
. 8o, Madam, I suggest that the Par-
" liamentary Committece of the Lok
. &abha which is going to investigate,
should be .converted into a  Joint
Parliamentary Coramittee,

Members from this House should
also be added and the Committee
should gzo to tho spot and make a re-
port forthwith within the net 3 .or 4
days. because the surest way of
avniding and evading an issue is to
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appoint a committee, The Committee
keeps working while things go on in
the old fashion. Unless, we find
a very strong solution {o the problem
of State terrorism, the Punjab prob-
lem will continue to get accentuated
from day to day and we will never
be nearer a solution,

There is one more problem to
which [ wish to make a very brief
reference. I know I am speaking on
your indulgeénce, and, I have very
little time. The Mandal Commission
report has been a major policy plan
of my party and I am not ashamed
of it, I am proud of it. But what
I wish to draw attention to is to the
ambiguity and  hypocrisy that
surrounds this subject, No political
party, during the election campaign,

“had the moral courage to say that

the basic philosophy of the Mandal
Commission is wrong, Every party
was willing to shoot over somebody
else’s shoulders. Some dummies were
set up who challenged the Com-
mission’s report before the Supreme
Court. But no political party had
the courage to take a specific stand
except thdt the twa Governments of
Tamil Nadu and Bihar took up a
brave stand and said that they sup-
port the Mandal Commission report.
Now, we heard the President’s Ad-
dress. I find that there is a usual
reference to some kind of an econo-
mic criterion, a criterion which has
been referred to in vague terms all

- over. I wish to make one thing clear

that this so-called reference to the
economic criterion is another high-
caste ploy to frustrate the intentions
and the promises of the Constitu-
tion-makers. We have the habit of
honouring our leaders of the past by
going and garlanding their statues.
But we murder their philosophy and
the message which they had deliver-
ed to posterity. Both Pandit Jawa~
Larlal Nehru and Dr. Ambedkar exa-
mined the economic argument.
Nehruji was nothing else if he was
‘ hot a great economist. ‘But when the
economic argument was mentioned
and debated in the Constituent As-
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sembly, it was rejetced overwhelm-
ingly and in express terms. What
was said was that we shall reserve
for those who are socially and educa-
tionally, backward. Socially and
educationally backward, according to
Dr. Ambedkar, were those who for
thousands and thousands of years had
been the victims of humiliation, the
victims of segregation and the vic-
tims of cruelty, practised by a section
of the society against the backward
classes. It ig against this historic in-
justice that the Constituent Assembly
pledged, “we are going to give com-
pensation”. But so clever are the
high-caste people that they made
nonsense of the Kalelkar Commission
report and of the Mandal Commis-
sion report. It kept gathering dust
in the archives of the Congress Gov-
ernment until Shri V. P. Singh and
the Janata Dal rescued it from de-
struction by termites and made it
into an effetcive programme of imple-
mentation. It is true that the party
has come in for a lot of criticism
and has come in for a lot of attack—
a virulent attack on that—an example
of which can be found in an editorial
"published in the Times of India yes-
terday. But we are proud of that
attack because, we feel that it is
hypocrisy which has prevented being
done to the backward classes. Un-
fortunately, when we are talking of
an attractive economic argument, this
is a ploy by the exploiters to say
that. now, all the poor people of the
exploited classes and the exploiting
classes will be put on a footing of
equality. Therefore, the basic philo-
sophy of Mandal that we have to
provide compensation for historie in-
justice In the past, 1s being abandon-
ed and is being destroyed. This kind
of hypocrisy must come to an end.
I hove the Prime Minister. instead of
making the statement which he has
. already made in the other House yes-
terday, which I read with great in-
terest, will remove that ambiguity
- snd- assert the moral stature of the
Prime Minister’s office and assert the
" moral stature of his own Government
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and his party. Speaking for myself-—
I think I am also speaking for every-
body in the Opposition—we are pre-
pared to support this Government
through and through because we
know there are very grave problems

"facing this country. We will see to

it that there is no political instability,
But Madam, at the same time, there
are certain bdsic philosophies and
programmes of the opposition parties
which cannot be sacrificed at the
altar of his hypocrisy, at the altar of
the self-interest of politicians,

One point more and I am done, We
welcome the breath of fresh air
which the Government has brought
in now. It is in the economic fleld.
I, for myself, am prepared to support
this Government to the extent of say-
ing that there are so many holy cows
of the past which have got to be
jettisoned. They have got to be
thrown overboard and a new eccono-
mic philosophy has to come into be-
ing. But Madam, two things must
be said here. :

One is, there is Part IV i.e, the
Directive Principles of State Policy
in which there is an eternal commit-
ment, ‘The basic philosophy of this
Part is that if a person, a citizen,
for reasons beyond his control, is in
a situation of want, his special needs
are a paramount charge on the pub-
lic exchequer. It is only in this sense
that this country is a socinlist country
and I hope this country will conti-
nue to be a socialist country. What-
ever economic changes or liberalisa-
tion you make, our fundamental obli-
gation under this Part, Part IV of
the Constitution, must remain.

Lastly, Madam, liberalise by all
means Our industry has become
infantile, They have always operated
in clustered markets, in protected
markets, seeking Government protec-
tion. But when we free them from
the restraints, at the same time, we
must tell them that the law. will be
strictly enforced. Scrap the M.R.T.P.
Act. Scrap the FER.A. Reduce in-
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come-tax. Do everything, But tell
them that such laws as continue to
exist will . be enforced strictly irres-
pective of how ﬁolitica]ly powerful a
particular delinquent is. We must
. Strigtly enforce these.laws. Your
la\vs ‘thust Not hang lymp when they
are faced with powerful politicians
and corrupt businessmen who are en-
gaged In a holy wedlock. This wed-
Tock has to be broken. Bregk it by
your new principles. Buy certainly
see to it that this wedlock does not
continue This has been the bane
of our ‘polity.

Madam, these are the points that I
wanted fo make. I hope the Prime
Minister will reply to these three
points of mine.

THE VICE-CHAIRMAN (SHRI-
MAT] JAYANTHT NATARAJAN):
Mr. Khyomo Lotha. Please be brief.

SHTB.I KHYOMO LOTHA (Naga-
land): Madam I rise to support the
Motion of thanks on the President’s
Address to both Houses of Parlia-
ment,

We have gone through a nightmare

" in the assassination of our beloved
Ieader Shri Rajiv Gandhi. Just now,

one hop, Member said in a casual

and hght way that if Rajiv Gandhi

had been allve, the Congress would

. not be on the treasury benches. I

say with all the authority at my com-

mand that if Shri Rajiv Gandhi had

been alive, he would have been sit-

ting as the Prime Minister here. If

he had been alive, the position.in

UP. and .Bihar would have been

different than what it is today, After

his” assassination, many people, ivside

and qutside the country expected that

fhis country would go to pleces and

that the Congress Party would dis-

integrate. I know they are very

much , disapoointed now. The Con-

. gress is still alive. It has come to
vower. It may be a hung Parliament,
but, the Congress has come to vower.
T. am sure,. the able Prime Minister
that we have now will do better than
what many of you expected of him.
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Madam, 1 will make a few pomts
only. Now we have many program-
mes, apart from Mandal Commission,
in different forms for the welfare of
the Scheduled Castes and Scheduled
Tribes, backward communities and
minorities which have been envisaged
in our manifesto and in our policies.
Here I would like to differ with one
of my hon. Members in so far as the
establishment of National Commis-
sion for Scheduled Castes and Sche-
duled Tribes-is concerned. It is high
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time that the Commission is bifurca-

ted and a new Commission is institu-
ted for the Scheduled Tribes. Madam,
the problems of the Scheduled Tribes
are different. If you look at the tri-
bals of Kalahandi district in Orissa,

_the ‘tribals of Bastar im Madhya Pra-

desh and the tribals in Maharashtra,
their problems are different, their
condltlon is pitiable, Their problems
are different from ‘those of the Sche-
duled Castes The financial institu-
tion or Corporation has actuslly been
initiated by the Delhi Government.
The Government sitting in the Union
territory of Delhi has instituted a
Financial Corporatlon for Scheduled
Castes, leaving out the Scheduled
Tribes. Lakhs of Scheduled Tribe
people are living in the Union terri-
tory of Delhi. They have asked for
the bifurcation of this National Com-
mission for Scheduled Castes and
Scheduled Tribes. Therefore, I de-
mand that theras should be a separate
natinmal commission for the Schedu-
led Tribes.

So far as students are concerned,
when we think of giving them better
employment, think of generating em-
ployment for youth, self-employment,
1 say that we should instil in our
younger generation an instinct of dig-
nity of labour, Unless we do this,
our purpose will not be achieved.
What Y see in this couniry is that
peovle are not willing to work with
Fxeentine the
Scheduled Castes, Scheduled Tribes
and the backward classes, others are
not willing to work with hand. When
I was a school student, I had to study
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and also to work after school time.
We were paid a small amount for
the work we did and that was a
great help for the poor people. But 1
came to Delhi and joined University,
I stayed in the hostel. In the hostel
in the morning T was carrying a
bucket of water. On this a friend
of mine said, “Why are you carrying
the bucket, why don’t you call the
servant? People will laugh at you.”
This is the attitude of our own peo-
ple. This attitude has to be changed.
We have to carry our own bag and
baggage, we have to learn to work,
even manage our own things af home.
Here the housewives are suffering
because their husbands are not help-
ing. We must have the dignity of
labour. This must be instilled in the
minds of the younger generation.
So our 'education must be linked with
dignity of labour and this must be
taught from the primary level to the
high school level.

Because of lack of time I will
come to my last point of foreign
policy. Para 58 of the President’s
speech says, I quote:

“QOur foreign policy will take into
account the far reaching changes
taking place in the interntional
situation while adhering firmly to
the principles of non-alignment.”

I fully agree with this and | say that
we have never done like China
which has invaded part of North-
East India and we were put in such
a dangerous situation. Then we have
Pakistan who has been instigating
and helping terrorist and secessionist
movement in Punjab and Kashmir,
but still we have diplomatic relations
with them. In Sri Lanka our Rajiv
Gandhi was nearly murdered earlier.
Still we have diplomatic relations
with them. If that is so, why can't
we have relations established with
Israel and South Africa? The things
have now changed., By establishing
diplomatic relations with Israel, I
think we may serve the cause of
Palestine better. I feel, we may have
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done better to remove apartheid from
South Africa if we had established
diplomatic relations with South
Africa. Madam, you know that India
is a land of religions, faith, saints
and sanyasis and we go to different
places on pilgrimage. Now, Chris-
tians go to Jerusalem in Israel on
pilgrimage but, Madam, today we
are deprived of that facility. Here I
have this passport wherein every
country is permitted except South
Africa and Israel. T hope the Gov-
ernment will take immediate steps to
see that this ban on these two coun-
tries is remove and we shall have all
countries permitied in our diplomatic
and other passports. '

With these words, Madam, 1 sup-
port the Motion of Thanks. Thank
you, Madam.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Shrimati Bijoya Chakravartli, You
have flve minutes beause, at three
o'clock the Prime Minister will
reply, and there are several other
speakers. .

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam): Madam, although
the President’s Address covers broad
areas of our national life, sadly
enough it does not sum up some of
the very important issues and prob-
lems of our couniry. In fact, I would
like to draw the attention of the
House to this aspect of it.

Madam, the law and order situa-
tion of the counfry has been declin-
ing day by day. Not to speak of
Assam, Punjab and Kashmir, even in
Delhi itself we have seen how each
and every day people are murdered,
even infants and women not being
spared.

Madam, it is wunfortunate that
under various pretexts the army has
been deployed in different parts of
the couniry. Thus the Indian Army,
which has once been held in high
esteem by the people of this country,
has been reduced to a major -police
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force. Why has the country's defence
force been allowed to face the fire
of the people by having been deploy-
ed in such a way? In the process,
1 have seen, in Assam and other parts
of the country also, that hatred has
been generated in the minds of the
people towards the army personnel.

Madam, in Assam, simultaneously
with the imposition of President's
Rule, two black laws also had been
imposed there, In the'name of Oper-
ation Bajrang and Operation Sher
Dil, the army brought about large
scale vandalism, looting, killing of
innocent people, rape and what not.
I have mentioned these things seve-
ral times in this House. The black
laws are still in force in Assam, al-
though a Congress (I) Government
is installed there. An impression
was earlier given to the people of
Assam that as soon as a- Congress (I)
Government is installed at Dispur,
there- would be peace and peace in
every nook and corner of the State.
But, 'even on the day of installation of
the Congress (I) Government at Dis-
pur in Assim when the Baikia Gov-
ernment took charge in the State,
havoc was - wrought in -the State.
More than 19 persons, including a
foreign national, were kidnapped. An_
important Home Ministry official was
kidnapped from the capital complex
itself. We find that no improvement
has taken place in the situation
there. - '

We have also seen that in the
international scene also the country’s
image has been very badly tarnished.
News in respect of the dead body of
the Russian engineer who wag work-
ing in the coal flelds of Margherita
came over the radio yesterday, that
the dead body of that person has been
recovered. But in today’s Indian Ex-
press it is seen that it is a decom-
posed body and identity of the body
is-yet to be established, This shows
how impudent and unjust the Con-

gress (I) . Government in Assam ia
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tige? 1Is it a fact that the Assam
Government resorted to this self-
defeating and heinous crime at the
instance of the Central Government?

Coming back to elections, 1 would
like to say that people in general
were under the impression that As-
sam was a chaotic State and, if elec-
tions were held, there would be a
law and order situation there. What
we have seen is that in a very peace-
tul atmosphere the election work has
been completed in Assam. It was
more peaceful than the what it was
in the rest of the country. I hope
that you are agreeing with me.

But now, Madam, there is no peace
in Assam. Each day people are kid-
napped. There is no trace of them.
Although amnesty of a general nature
has been granted, still, there is no
peace even after the installation of
thie Congress (I) in Assam.

Another problem is that Assam is
now reeling under floods, The flood
waters have caused deaths and have
caused damages to lands and other
properties of the Assamese people.
Even in a single year twice or thrice
floods occur in Assam, and these
cause damages to the valuable econo-
my of the State. People go on suffer-
ing, and there is no remedy from
them. Many a time in the House I
have pleaded the hon. Minister to
contain the problem of floods.

[The Deputy Chalrman in the
Chair]

There is a proposal for the Brah-
maputra which I mentioned earlier.
I the Suvansiri Dam Project is im-
plemented, it will not only control
the flood-waters in Assam, but it will
also control erosion and It will give
cheap electricity to Uttar Pradesh,
West Bengal and the entire North-
Fastern region.

Moreover,

Madam, the Address
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the entire North-Eastern region. The
entire North-Eastern region including
Assam is still at the pre-industrial
stage of the country.

What is unfortunate is that “re-
source crunch” has been the ready-
made reply whenever a demand is
placed for industrial development or
building of a -bridge or a road or
anything else. That is the reply
given every time,

There is no reference to the ano-
malies or the gross irregularities
committed by the Chief Election
Commissioner at the behest of a par-
ticular politica] party.

We would have been very happy
if the Address had hinted at changing
certain election laws so that elections
could be held in a perfect atmosphere
with no anomalies, with no distur-
bances.

Ancther important point T want to
~mention, and after that I will con-
clude,

Women have been the worst vie-
tims of socio-economic injustice in
independent India. In a country
where women are said to be the most
respected people, they are killed at
their birth., Killing of the female
child either in the embryo or at its
birth is a regular feature. It has
appeared in different national dailies
almost daily. Probably you know the
amniocentesis test which is done par-
ticularly. to identify, to determine the
sex of the baby in the womb of
the mother. When the sex is deter-
mined, if it is a girl, it is murdered
in the womb.

THE DEPUTY CHAIRMAN: Mrs.

Chakravarty, will you please con-
clude?

SHRIMATI BIJOYA CHAKRA-
VARTY: Madam, I simply mentioned
the grim fact regarding women Be-
cause of the killing of the female
children, the population of women is
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declining in the country very pre-
cariously. You know it will create
a very terrible situation in the long
run, So, I want, Madam, that strin-
gent laws should be enacted to stop
this at the earliest. )

Madam, there are various other im-
portant points which I should men-
tion. But because of the paucity of
time I should not go into them,

But I want to say that there is
spiralling of prices, but there is no
effort on the part of the Government
to control it. The Government should
take note of it.

With these words, Madam, I con-
clude, and I cannot support the Mo-
tion of Thanks on the President’s
Address,

Thank you.

;Mo & g Ty (SOT XRW) :
ARG sawisfs  #deaT, &
AGFET ged ¥ mMIC g ST ST
A8 ool s & sfawnsw gk
geraTe FT Weatd Xega fiest a4t §
3¢ G wor fastT ww w@ oW
sEgae wetw i § 1 # earw &t
wds T ¥ fog e gwt
AaH T S gEw faaifa faar
Tt g, § SHET s qres FERT)

vgw, ¥ 6oy FEer ¥ §4%
¥ fides gwar awgar g faan fo
AT @ew & Aty § & Sy
firm @Y Fwsfur fafy & a9 @
% | K1 fy fsles ¢ fr &7 g
FRY T TG ATRMT F ST A
F e F org wEw w9 W wawdar

fi on @ stod @far ot
TR & Y afow @ @ amh §
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SAq4T W1 FT HOW qelqar wee
¢ 1§ aad gwdq fatan qa W
framdt g, @1 1962 ¥ Jax wgw ¥
foaras Saatfag gar ar @1 o waig
O 30 a8 4 AgE ofwre 3
AW, WEARTE HaW | O 1 -6
1981 § wwyv wg'e wstq e’ o
e H s ‘& wamw g
q a¥ 8 AW qEAG T HiE A
3 g wmogn §ifhg wid o R
fage &1 dam wgr & | 4% 9 qga
fare 3 Tar g\ Aewur gfar
e 9 & afeqe X qued wTHAY
O &T qArag § | 9% SaqT nei
Al & a1 qedr &) 9 W oA
TrauE wgd &, "afey gdard
% ©d Svwaa wies § 1 At qAT
&4 § § gq qrg w Sfqer sar
g F ox ax wmotar @far aid
qE F NG g Agl s, &
T ST WA 93 ugET qA WK
wgw Aff FEIT 1 AN Y gy w7
g 93 waTwE 0w F g U
difas T W7 AT wee § | AR
fawaty § fr sieeoiyr dfian e
¥ A7 wEEdT, Tl OF wawr 6
uf¥q N¢T4 ST | & dq F dwaa,
gnieae, 94 fd@n ©F T
fadmar % afs # wfa Jarq 3171
& To S ArAradT 49T, g w/
a8 AT wlEawe: g4 X q@ET
g 1 & 3w ¥ gedl & oAy
& WA FUT | X W W A
qE WLt wWita " fAreerd
# g 1 AT famrg g
I YT § T P owlaaw o
i efigal w1 g e
sqifs u avr sreafys wdt ¥ sy
vt @, fagrg w< &,

(cieem)

_BHRI S, JAIPAL REDDY (Andhra
Pradesh): Madam, I am on a point of
order.

HE DRFUTY: CHATHIAN: Wint
is your point of order?

}

[20 JULY 1991)

on the President's
Address

SHRI 8. JAIPAL REDDY: Are we

proposing a vote of thanks to the
President or to Mrs, Sonia Gandhi?
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THE DEPUTY CHAIRMAN: It is
entirely his speech. Can't he discuss
any other point?

SHRI S. JAIPAL REDDY: His
speech does not come within the pur-
view of the debate on the President’s
Address. Does it come or does it not
come? ] want a ruling .

THE DEPUTY CHAIRMAN: Per-
haps he thinks that he can mention
it here.

SHRI V. NARAYANASAMY (Pon-
dicherry): The point of order raised
by Mr. Jaipal Reddy is not a point
of order.

THE DEPUTY CHAIRMAN: If you
are really serious that my ruling
should be implemented, then, it
should be from retrospective effect.
Earlier also many speeches were deli-
vered without any relevance to the
Motion of Thanks on the President’s
Address. So it should be implement-
ed in every case. But we have not
followed that parampara.

_ SRI V. NARAYANASAMY: You
praised Mr. V. P. Singh for nothing.

_ gogamafr: S W wm o R
§, aifqe, afew dfv & Dfeg)

wto o sty feg: A7 Fervarsr §
fio 9% Age ¥ am A AT, FwEQ
qar wnfqs @fe gE @7 1 ¥ §9
v wror § fae aw 9w &
ag wlewy % O 5 f5 9w as
W Al wwd A aten Tff faal-
fag ghf o o & <o wWl sa
wal qe A TWWE wFwM |

a1 1981 ¥ w¥d ¥ oM
Tt € gT= w sey gar ar fww

yerg fawar § dar | gwiwRw &
1991 ¥ Yuwl wea § WAt 1| AN
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frertg & fs aq 1991 ¥ A
A g art & wfw w1 sew
g fagFr wwtw fyvg F SHw
Sqd: Wawar # 3w, qur, faar
HEFR quTeq O ) g qragarfy
gEIEs S @AM =T wify A
qr @it | aeF Y FQ sedAr §
f& wrohar @iftar g Y, fro
Tga S, B frdw f goar &
TAN IETAT K G #qifs ag aft-
are aw 3 Fife fife saar g
ud famra &1 & § o7 Dk
AFAT F FRT FT WA ¥\

ot faeras wmr  (wew w2w) ¢
IFF AW F IoE1 fo% Taar
sl A g oarfgm

o ux NAY feg : wEIRaT, TG
¥ gHer UF I 997 §, O TIT
AT § AT I3 wwREE A E o
SFEeT & 9T T 3T § W wTuw
da afs ¥ aw 77 T ) oAte
F quer o7 WAFT wivw v @
IgH THE FWU W™= § | 9
T WETNT auicy 7 W a9 aF
wifen dFe antey a@i & awar |

_WSRIT Gy, FYAT OF  HEA
& ¥ ) G4vaw  wrenfelwe wn
o {5 ® ar et At T @
g | @iz wed awt § Far A,
%3 § 9399 # § “fa el qy
99} A G A gt § v g
frda S« 9t~ wragwpar g 17
¥ 9T amreg wean g | W
. ®T SRR o §9q § wafs g F
qAE T9aHl & afm di 3
A g1 5 fRw ¥ aurer @
3.00 P.M g ﬂfﬂ?%ﬁ'{ﬂﬁﬂ T%‘l”

| SISITRIT KT FegAq At & |

T aff B avw & 1 eweg -
aardl ®Y oSO SiEw § weer
- T AT T GRIT | 7 T e
At ¥ ) (anT & W) giT 5w
@ ® R’T I §, w0 Gaar L,
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HIFTT WA AT AATeT F @ E. |
SH WH ST F gerAw T qd
F Wg IgF P § O we=ER
FT HaFT & 9T P AT §

v fovata § f& avwr 8w &
Gfqs wedi & egmar & fewi #
Fifarrl o ST, #AifE qfqe
wedl & wmar & & <u § aifes,
amfas, wadfas, aiesfas, anea
auerEi F1 fAUFEEr 1 §3

Hg ¥ & uF wTE 0F aT @A
TG FT AFTCT H&EAT |

“gfq #7 faaT el feq e S,
g7 qarfee g W g g s |
gT fedi &Y o T @Y,
o Wt e ®,

T GJ0 F AT & WL g2 Sreanl”

T W & q, Agea, |
TSIfG S F HWANT FT Y e
AT gUT §. Fe =@ W, . { JQET
ERU G amEA F@IE L. L -

SHRI PRAKASH YASHWANT
‘AMBEDKAR (Nominated):” Madam
Deputy Chairperson, at the fag end
of the debate, I rise to support the
Motion of -Thanks. At the same
time, I lament that the changes that
have been taking place after Inde-
pendence have not been brought out
or discussed. ) ’

The first transformation that is
taking place in the society is that
the mantle of power is being passed
on from one generation to another
generation. - And what I feel, looking
into the various aspects and into the
various agitations that have been go-
ing on in this country, is that every
generation is a new generation in
this country; every generation is a
new nation in this country; and
every new nation brings along with
it a new culture, a new way of life,

‘@ new - thinking. And T lament that
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to seven months. Today, the IMP
hiis only broken our legs. Today, the
IMF has crippled us. I do not know
when they will make us crawl—and
the only way in which I can see this
is that on India, somebody declares a
war. We do have neighbours with
whom we are unfriendly. We are at
cross roads with each of our neigh-
bours and this is one of the aspects
which I would like the Government
to think and rethink over. This is
the time when we have not only to
think but we have to interact with
eféh other. I hope, the Government
will take the Opposition parties info
confidence on these national issues
and not play politics with these
jssues. Thank you,

Wt fwawm gnw (Sav w3w):
aaxg Segwmafa o, § s wfy
m%mmmwgﬁm&
g«? Tgafa wgww & of-

qreer & wla T wEE ¥ TaTT

w?r fdirt @ ¥ feu anw

: g
ug W U= qqm’r"ar Woaifesar &
A axdt ¥ frg wemlen e
W ¥ g v o NwT
% 1 Sfer wERar, ¥ ogEly o
¥ wivaet #1 W g W Saw
i semad W o, 48 Te wfe
WY #T G &AM fererar
g&-tﬁﬁﬁ:mﬁwm d¥q adff
7g AN AR wiiyg §

s & fag, s

e wr sfeq= a1 goT §, Sa¥feuy
| QD, FET,

lﬁramm

WERAT, WA AT Hel A F
HT g4 QIFT J Siyor w0 !ﬂﬁ‘a il
fewr 3 wav o &7 T ) s
oIHT FY FEAWT ggw fry, &
GAAATE N UF AT OOT &)
Wy W e a1 wawm ow R
aTq QU & war g, dfaw ggard
A F INT GFAT q 9l T E
qar wAl A Y 5y ST oF H0
Faq W7 fnar e afvd @

HE

A, & wgrr faeare & afy
ST 9RAT 2 Y guaeqTHy & 4
¥ | S AT queatd €, 9A¥ A
§ #fl TR A o N7 TG
g, maﬁﬁ-—ﬂ ATgal § % T
qtEr & feaEl & @i ¥ Aifg
agT «ee afl § 1 wgw, & a
BT @Y gr fa § 1 & awmar
g fr fearw st m?r |qaf § e
AT §, 94FT WS IF FI§ W qre-
mrﬁ%awawirﬁm asT §
R AgigR el Wy
¥ afae® & sa ara w1 o Faa
7 & fo frata & qom & fag,
¥3 WA ® aMw g 8/ ¥
fig fferr o sty w7 WG §)

wEYeaT, NUTR Wt S AW A0
¥ & agq € fagel 99 fadeq 7
eql Qg @At wIAT |EaMr o
wffed, ¥ SR A w1 Iq qEn
naafw‘mmqtrl -/
qgeT @ WEW FAWA F A q
ﬁu;mn a’i # 1 W@y, dew sdiwa
R 7 Qp T8 W awen §
aja_ﬁb? o § o ¥ fag @)
iafhe €0 §, qunfor & & e

§ W Sy F AT T

| T et eTAl ¥ T
wur walt st ds fo Fa¥ § A g%
trﬂ:}‘rﬁrﬁm'&m#fmwﬁw
we § Awd 19 W A
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this new culture, this new way of
life, which is expressed in the form
of demand of autonomy for the
States, which is expressed in the
form of separatism, which is expres-
sed’ in the form of demand of auton-
omy for the states, which is expressed
in the form of unemployment in this
country, is not being brought out, is
not being debated, in this House.

May I say that the forces which
kept India united were the forees of
freedom. Some of them fought for
political freedom and some of them
fought for social freedom. The bond
of freedom, which kept men united,
is slowly vanishing, for, those who
fought for Ifreedom, one by one, are
leaving this House. And those who
are coming into this House are cvom-
ing from the forces which face the
fact of life. The fact of life is that
we are culturally divided; the  fact
of life is that we are religiously divi-
ded; the fact of life is that we are re-
gionally divied. To this division, we
have given a colour that under diver-
sity we are going to have unity and I
do hope that this illusion which we
have that this diversity is going to
keep us united, today, breaking up;
for, what we have said while fram-
ing the Constitution is that we are
a Union of States, not United States.
What .do we mean by ‘Union of
States’? By ‘Union of ‘States’ we
mean that States are equal; we mean
that all the States will be treated
on a par, But if you look at the Iast
Lok Sabha elections.that have taken
place in the last Lok Sabha elections,
some States have been segregated for
one type of treatment and some States
have been segregated for a different
type of treatment. In one State
elections were held. while in the
other State, elections were postponed.
May I ask, through you, the Govern-
ment as to. who has authorised or
from where do they derive this power
of discriminating between the States?
When we say we are a Union of
States, here all the-States have to be
equal and they have to be treated
as equal. If we have to postpbne the
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elections as it has been done in Pun-
jab, I will say that we will have to
state, while postponing, the next date
on which the elections are going to
be held or state that the State is not
going to have elections as long as
there is law and order probiem,
Which State does not have law and
order problem? If you look at the
constituencies that were selected as
sensitive constituencies by the Elec-
tion Commission, we find that half of
them were sensitive constituencies
and if in these constituencies could
have law and order problem and if
that problem can be solved there,
why can’t we have it for other States,
That is the only issue which is agita

ting my mind, T

The second aspect which 1 would
like to raise over here is the devalu-
ation of mopey. I do not know how
far we .have thought of the conse-
quences of what is going to happen,
External debts have to be. adjusted
and we have adjusted it through
devaluation. The Government might
say that we have gone in for devalu-
ation but [ will say, we have declared
ourselves as insolvent and we have
done it at the instance of the IMF.
There is no urgency because every
day, the Reserve Bank of India goes
on adjusting our currency with other
currencies. If there was a malady,
it could have been adjusted by the
Reserve Bank. But we have gone in
for a drastic action. Today, if you
look at the various reports that have
come .from the IMF and the other
organisations, you will 'realise that
the world wants a basket where they
can throw the industrial gaods, I
think India has been identified as a
bagket where the goods can be dum.
ped. We are paying for the policy—
I won't discuss the policy—of the last
seven or eight months in which we
have tried to- challenge the super-
Powers over here; whether we have
the' capacity or not, that is a question
which can be debated. But we have
gone and challenged the super-po-
wers and 1 think, what is being dohe
today i that we are being mad, to
pay for what we @id In-the last-dix:
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N F #N o ard g o
g A wpaet §, w oaw W
W WA g ¥ WG wR )

i el & g, e, & ik
sfr ge@ & qPaagd T s
FLWr § | aRIE |
THE PRIME MINISTER (SHRI
P, V. NARASIMHA RAQO): Madam,
I am grateful to the honourable Mem-
bers who have participated in this
debate, I have got everything sug-
gested by them and I have notes and
comments by way of response to
what they hdve said, The President’s
Address starts with a tragic event,
namely, the assassination of our
youthful and dynamic leader, Rajiv
Gandhi, who had solved the problem
of leadership of this country for the
next twenty years. It is not just one
person leaving the scéne. This assas-
sination is much more than that.
Whether Rajiv Gandhi sat on this
side of the House or on that side of
the House, he had established his
leadership. That leadership was un-
questioned. What he did or what he
proposed to do might have been criti-
cised. might have been praised by
different sections of the House or the
population biit still he was the lea-
der, he was topic number one in the
country just as his mother had been,
She was topic number one in this
country even when she was herself
defeated in 1977. So the departure
of Rajiv Gandhi is not just one per-
son leaving us but leaving us poorer
by perhaps several persons of that
sfature because today this country
has to find leadership, a young lea-
dership, and let us face the fact that
this young leadership is not going to
be easy to find. So what I would
like to submit to the .House is the
measure of loss, real loss, of this
country has to be understood in the
spirit in which we can all combine,
we can all cooperate, to find alter-
natives or find programmes of coope-
ration which he wanted to imple-
ment, which he promised through-the
Congress manifesto, not only the
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manifesto but by hundreds of his
speeches all - over the country, in
every nook and corner of this coun-
try. This has to be our goal. In any
case, this is going to be the goal of
this Government. So I would say
that we are faced with a very intri-
cate problem. This problem needs
to be understood. A whole genera-
tion has left, We are finding a new
generation coming into the field, as
he used to say. More than sixty per
cent of this country are youth, under
forty.

Now the problems, the aspirations,
the advantage of having a youthful
country have to be pressed. If there
are any disadvantages they have to
be minimised and this is where the
programme given by him becomes
important, I would like to say that
the programme given by Shri Rajiv
Gandhi can be implemented only
when millions and millions of young
people in this country combine to
implement it, not by Government
alone, not by the State Governments
alone, not by the authorities alone,
but by those who are really motiva-
ted to take up this work, take up this
work on themselves and do it. Only
then can we expect the real imple-
mentation of this programme. Cer-
tain doubts have been raised in
certain quarters in this country—I
do not know why; I find no justifica-
tion whatsoever for those doubts—
that we have been making some de-
parture from the Nehru line or even
from Rajivji’s line. You may recall
that when he was alive, when he
was the Prime Minister the same
kind of allegations were made against
him. When Indiraji was the Prime
Minister the same kind of allegations
‘were made against her. So this has
become more or less the beaten track,
the beaten path, that whenever a new
"Prime Minister comes, the .first alle-
"gation is that this Prime Minister is
departing, is ‘making a departure
from the Nehru line or Indiraji’s line
or any line which has been. establish-
ed in the Congress. 1 .would like to
“tell the House that there is no truth
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whatsoever in this. The Nehru line
is firmly entrenched in this country,
I may even say thaf the Nehru line
cannot be changed even by other
parties. They tried it they could not
whether it is in foreign policy, whe-
ther it is in domestic economic policy,
whether it is in industrial policy,
whatever ‘policy you take, you will
find the ° inevitability of the Nehru
line and the presence-of the Nehru
line. whether one.admits it or not.
So there is no question of this Gov-
ernment making any departure from
the Nehru line. And the Nehru line
is so comprehensive, I am glad to
say. It is not becausé the Nehru liqe
is something which we rigidly want
to follow; it is because the Nehru
line itself is not rigid, itself has
enough opportunity, enough scope to
make innovations, make changes ac-
cording to circumstances and still re-
main the’ Nehru line. Therefore 1
would like to say that there is no de-
parture and there is not golng to be
any. departure. The Nehru line .is
ideally suited to the conditions of
this country. It is not for nothing
that it has remained so long and it
will ‘remain as long as it is relevant
and it is going to'be relevant for a
long long time. It is because it is
comprehensive, it is because it ad-
mits of innovation. He himself talked
about the scientific temper, for
instance. When he talked of sci-
entific temper, we, who  were
much younger to him were not able
to follow what this scientific temper
is. We followed ‘science. We knew
what technology would mean because
we had read books of science, but
scientific temper is something which
was his own innovation, We tried
to understand, we tried to puzzle over
it for a long ‘time and finglly we
thought it is not just sclence ‘and
technology or the laboratory or. the
techniclans working there or the pro-
fessors working there, but, the tem-
per has to permeate the entire soclety
and the thinking of the society and
that is how he propounded this theory
about the scientific témper and said
that Is a must for-this country. After
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Indiraji -strengthened the scientific
temper because she gave a great flllip
- to science and technology in this
country. Rajivji came, he not only
continued the work done by Indira-
ji, but he brought a new dimension.
He said that the only or, at least, the
main purpose of science and techno-
logy in a country like India is to
solve the problems of the people. It
is not pure science, it is not the ivory
tower science, which has its own
importance. I do not agree that it
has no importance. Pure science has
its importance, basic science has got
its own impotrance, But the point
is that we cannot indulge in the
luxury of basic sciences alone. We
will have to develop basic sciences,
we will have to
which are fundamental. But, at the
-same time, we have to concentrate,
in the short term at least, on how to

use science and technology fo solve .

our problems A number of exam-

ples can be given, starting with
drinking water facilities starting
with immunization programmes,

starting with afforestation program-
mes, starting with any programme
that is going on in the country, and
we can prove that what he really
wanted was the use of science and
technology, application of science and
technology, in order to solve these
"problems. So, this is a new ap-
proach that the application of science
and technology has to be a part of
the anti-poverty programme, That was
propunded by Rajivili and I want to
say here and now that this is going
to the policy of this Government. We
would like to revive what was dis-
mantled, what was kept in cold stor-
age, for whatever reason; ¥ am not
blaming anyone. But it so happened
that the Technology Missions which
Rajivii set up happened to go into
disuse, happeried to go into hiberna-
tlon, during the last two years. Why?
I would like to know this.

No one has told me about, no ohe

has justified, the relatively lower im-

portance given to the Technology

develop sciences -

!
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Missions, If you are really commit-
ted to solving the problems which
the Technology Missions were intend-
ed to solve, then you should tell us
why those Missions were not good
and what was better, what was the
better vehicle which you could devise
during the last two years. This has
not been done. So, I would like fo
say that whatever has been in hiber-
nation—in fact, it has not been com-
pletely dismantled; I must be thank-
ful to the previous Government for
that will be revived It wil] be reviv-
ed and reinvigorated and whatever
is to be done in order to solve these
problem wi]l bt done. '

1991]

We are introducing a new scheme to
give drinking water to every village in
this country in the next five years,
to be named after Rajivji. Now, this
scheme of giving water is not just a
five-year scheme. It has to be a con-
tinuous scheme. In a village, if you
give one well this year, you will
have to give another well next year.
In a village, if you find that the pro-
blems of sheet rock.  this
year, you will have to see that by
next year you get over the problem
of sheet rock. Otherwise, you won't
be able to give water. You have to
see, in a particular area, whether the
water available underground .is full
of flouride or some worm or some
chemical or some mineral which make
it not potable, not fit to be consumed
by human beings and then you will
have to see how you get water from,
say, fifty miles or a hundred miles,
if necessary. It is because nothing is
more important than water to a hu-
man being. You cannot say, “This
is only a village or a hamlet of ten
huts. Why should I give a well
here?”, You may say that in the
case of many other things, but you
cannot say that you do not give water
because a village is small or the
hamlet ig small. You will have to
give water there. So, in this way, it
you unfold the whole programme,
you will see and it is a huge pro-
gramme, a country-wide programme,
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and whatever has not been done will
be done under this scheme and that |

is what I would like to assure the

House.

Madam, we are wedded to certain
basics and we will continue our com-
mitment, undermined, undiminished to
thote basics and, on the basis of that
conviction, we will have our pro-
grammes implemented. The approach
however, is gaing to be ong of con-
sensus, Time has come to realise
that even in a party democracy no
single party—of course it has to be
a single party Government, if possi-
ble——apart from ruling the country—
yes, that is paessible—can solve pro-
blems. Solving. the problems that
are faced by this country is going to

. hie possible or at least easier if you
have the consensus approach, and not
otherwise. I have said so, and 1 have
said: that even if I did not fall short
by 10 or 15 seats in the Lok Sabha,
my approach would be one of consen-
sus. I have had a long enough ex-
perience of Parliament and party de-
mocracy in general, and I have come
to the -conclusion that most of the

problems in this country are common -

prablems that cut across parties and,
therefore, there is really no party
problem faced by the party. Except
when elections come, every party
seems to take all the credit to itself
and all discredit is pushed to the
ather gide. That is a different matter.
But the problems themselves are na-
- tional problems faced by the people
as such. And they could not éare less
who solves these problems so long as
they are solved, while we are quarrel-
ling and keeping the problems where
they are. It is time for us to realise that
we should attend to the solution of
the probleins rather than apportioning
the  bldme or credit because there is
very little credit if we go on quar-
relling. * There is nothing to avpor-
tion and there is nothing to share.
If there is anything, it is only the
blame to share. T think that is not
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a very. satisfactory solution, not a

saisfactory method of solving the pro-

blems. Therefore, my approach is

going to be ane of consensus on sll

" issues—political and others—which

face the country, I have problems on
which I would be contacting, I wauld
be discussing and I would be sharing
my thoughts with the leaders of the
Opposition parties and 1 would try
to build a consensus. The decision
of course has to be mine and of this
Government and the responsibility
and whatever consequences. are to be
faced will be faced by this Govern-
ment. But before taking decisioms I
am willing not only willing—I am
going to have this consensus approach
built into every consultative or deli-
berative process of the Government,

Madam, we are passing through a
very difficult time. The economic
situation has been described as neer-
hopeless, But during the last few
days there has been some hope re-
vived that this Government has the
courage to take decigions which just
did not get taken during the last so
many. months. Not because anyone
did not want to take them but it was
not possible to take these decisons,
given the political and party situation
then. We have been able to take
those decisions. Those decisions are
momentous by any standards. And
I would like to say that I would te-
quire hundred per cent support and
sympathy of political parties plus the
people of India. (Interruptions) I
am appealing to the people of India
to cooperate with this Government.
In fact, it is not cooperation. It is
their operation and my co-operation.
(Interruptions) T would like to cnop-
erate with them in going through
this ordeal. And it is going to be
nothing less than an ordeal—order of
dimensions which we have never seén
before. Imagine that the country is
going to becomg a defaulter next
week. Imagine that the country is
going to have an unlimited inflation
within the next 15 days, if that hap-
pens. Imagine that the country will
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be absolutely in anarchic condition.
If all these things happen, people
will come on to the streets and there
"will be no law and order, there will
not be a semblance of the Govern-
ment. These are the horrendous
consequences which stare us in the
face, no matter how they were
brought abouf, no matter who
brought them about. This is not the
time to go into that. Historians will
write about them. It is not for
now. We have to face these prob-
lems. In order to solve these pro-
blems we will have to see that there
is no unwillingness on the part of
anyone to underdy this ordeal. So 1
am of the view that in facing these
.problems we do not haye to be criti-
ging one another why the decisions
were not taken in the past and why
they have been pushed just within
a few days. Now all these criticisms
have come. That is why I am refer-
.ring to them. Never mind those
things. We have to take these deci-
_sions. this Government has taken. I
am not claiming any credit. I am
saying. that we had to take the deci-
sions; we have taken these decisions.
That should be the end of it. And
then, when we take these decisions,
certain things must follow, certain
discipline must follow, certain results
must follow. And I want to assure
this House. that whatever might have
been said of how our decisions have
been taken, I would like to say that
the decisions are of this Government.
The decisions are ours. There was
some jibe, some little taunt about
some World Bank report or some-
thing being the basis of all our deci-
sions, all our packages. I cannot ima-
gine a World Bank report asking me
to put my public distribution system
on rails. I cannot imagine a World
Bank repart asking me to do all the
anti-poverty programmes which we
are going to take up. So, i T have
done all these things, if this Govern-
ment has included all these things,
both in its programmes and also in
its conceptualisation of its own duty,
then this cannot be possibly based on
anything except what the Indian
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Government here is thinking, what
any Indian Government should think,
There is no other way for any Indian
Government to think otherwise.
Therefore, to say that this is the
shadow of some other report or some
other sources is not correct. We have
several sources. Books have bheen
written. Dr. Sybramanian Swamy, '
I think, must have written a book or
two on this...

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): I will send you a
copy.

SHRI P. V. NARASIMHA RAO:
That's right. So, there is nothing
new in this. Sources are available.
Ideas are available, They have been
taken because we have come fo a
stage where thdse ideas would have
to be experimented, the ideas would
have to be accdpted and implement-
ed. So, that is the simple truth
about whatever programme has been
prepared by the Government. And I
would like to say that there is no
profit, no benefit in trying to dig up
things which will only create un-
necessary misunderstanding in the
minds of the people. I would say
that the programmie is there before
you. You please comment on it. You
pledse tell us how to improve the
programme. 'We are open to advice.
‘We are open to your guidance. We
are open to discussion. We have not
closed our minds. And, therefore, it
is better to talk of what we have on
the table rather than talk about
where it came from. That would be
not quite relevant to the occasion.

Madam, promises in the Manifesto
have been referred to from both
sides of this House. Some Members
seem to_ feel that we have just made
the promises like that and we are
not going to hear about them once
we have made them. At least, the
Congress Party does not come in the
category of those parties for whom
the promises made by them are not
sacrosanct. For me, they are sacro-
sanet. And I would say that what-
ever the Manifesto says is going to
be a command of the Party to me, in
fact, something which 1 will obey,
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which I will' implement in both
letter and spirit, I Rave no doubt
on that. And you will see that we
have already initiated action on
several programmes which we have
adumbrated in the Manifesto to be
started within that fime-frame of
three months, 100 days. Now I can-
not tell you of what could bg done in
100 days within 19 days or 20 days.
It is not possible. But at the end of
100 days, you will find that, by and
large, whatever needed to be- done
within that time-frame will be done
because if we do not do it, then we
will encroach into the next time-
frame of 200 days or 150 days. I
would not like any time-lag, any
backlog. In Maharashtra, we talk ab-
vut backlong every day. So, no back-
log as a hundred days period to spill
over into the next period. So, I would
like to see that all the programmes
that we have adumbrated, ,included in
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the first hundred days, will com-
pletely be initiated.
Madam, there are so many im-

portant issues on which, I am sure,
the hon. Members
themselves: issues like Punjab, issues
like Kashmir, issues TIike Assam.
Now, briefly I would say that on
Punjab we have come to a situation
where elections have been postponed.
In the first place, the Congress
party and many otherv parties were
against holding the elections. I know
for a fact that at a meeting held of
ali the Punjab Units of all the par-
ties in Chandigarh, they had come to
the conelusion that it was not wvet
time to hold elections. Today, all
the candidates are more or less like
‘Prisoners. I was being told, just
now before coming here, by some
friends from Punjab that the candi-
dates there are very much exercised
over the fact that the security given
to them was withdrawn. T don't
know why it was withdrawn. T will
certainly see that security is  given
back to them. But the point is that
the moment security is withdrawn,
the person is not found in that area.
Now, how is this a good atmosphere
for having free and fair elections? 1

have expressed
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don’t know. This is a fact which has
been brought to my notice by frieuds
from Punjab just one hour back. So,
while security will certainly be given
to them, we will have to take this
fact as one of the relevant facts to
decide on wnat to do with Punjab. I
am having discussions with leaders
of other political parties, I am sure,
there will be some consensus, some
opinion that would emerge at the
nd of the discussion. There are
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‘two opinions. One opiniun is how leng

are you going to deprive the people
of Punjab of tae right fo vote. How
long? If you go on doinz if, what
will be the resulfg Is it pcssible
at all to deprive thum for all time
and still be able to solve the Purjab
problem? I am eniirely in agree-
ment with the fact that in a demo-
cratic set up problems have to b2
solved democrati-ally, All efforts
to solve probiems must have some
democratic ®asis, some democratic
agency. At the same time, we heve
to see how desmocracy will function.
Is it expec'ed to function if vou have
elections where the will of the peo-
ple is not what will come out but
something which you may call the
will of the gun? If that is what is to
come out, then do you call it a free
and fair election? And if you feel a
free and fair election is not possible
—1I have not come to that conclusion
about the elacticnn--would you still
persist with the elections? This ia
the question. So, at the end of my
consultations, whatever consensus em-
erges, I would like to consider that
as the basis of the Government’s de-
cision and x> would go ahead with
that. But before doing that., there
is one aspect which I would like to
place befrre the House, which I con-
sider very important. T have been
talking aboat it to friends from other
parties., Ta principle, those to whom
I have spotx have agreed  that 1
have a point, a very important point.
At this pariicular election, {two or
three days heisre the nominations,
one of the parties or, i do nut know
a2 combination of paciea made a
declaration, a p'hlic announcecment
that they overz going to treat that
election as 1 referendum for Khalis-
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tan, This may look very innocuous.
But it is not so. I am not talking of
Punjab alont. I am talking of any
part of India.

If one >f the parties participating
in the election—which obviously will
have to be within the four corners
of the Cons:.tution or two ¢f  the
parties declare in advance 1hat ihis
election, acoori1’ag to them, is a ref-
erandum on a separate country being
carved out of India, what do we
make of that election? How do we
look at that election? What is the
legal and Constitutional implication
of that announcement and going
.ahead with that election or participa-
ting in that election? Never mind
who wins or who loses. Is it at all
possible to participate in an election
in which secession is an issue? In
fact, from the point of view of those
parties, secession is the only issue,
not development, not anything else,
not what Punjab has to get from
the Centre, nothing at all; they are
not bothered about anything. They
say: We get the votes; we get the
seats; we pass a resolution in the
Assembly. It is not like an election
to Lok Sabha. It is election to the
Assembly. And they say they will
pass a resolution for Khalistan or for
any separate country. Taking the ex-
ample of any other State. What is
the implication of that? In practice,
nothing might happen; in practice, a
separate country may not come into
existence. But what happens in inter-
national circles? What is the result
or what is the conclusion that will
be drawn about the will of the peo-
ple of that State in regard to the
unity of India? This is the problem
that has been troubling me. This
is the problem on the basis of which
Rajivii decided not to participate in
the election. There was no time to
sort out all this and, therefore, he
said, for the present we will keep
out of the election so that at least
there is one important party of this
country which will not take the res-
ponsibility for the implictaions of
participating in the election. That
is the problem, It is not easy to solve

it. ) . _j L
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As Members are aware, when the
question of secession and the ques-
tion of separatism came some time
back, we had passed a law saying
that along with the nomination, a
candidate would have to give an
affidavit that he swears by the unity
and integrity of the.country. It was
not there earlier. It was not there in
1952 or 1957 or 1962 e<lections. , It
came by the time we had elections in
1967, if I remember arignt. Why was
it brought? It was brought because
we found—in Lal Babhadurji's time
if I remember aright—that there
were some feelings of secession and
separatism raising their head in seve-
ral parts of the country or in one
part of the country which triggered
this and they said why should we
not separate and secede. So, along
with the law, to plug taat, this was
brought in. Now having taken the
oath in favour of the unity of India,
if a candidate reneges on that oath
during the election or his party sars
that this is going to be a referandum
for separation, is it possible for us to
allow him to contest th= election? If
far not taking oath he forfeits his
right to become a candidete, should
not there be another vrovision of
law which similarly makes him for-
feit his right to contest the election
and disgualify him even before the
poll? Is it possible? Is it not pos-
sible? Is it desirable? 1Is it not
desirable? In the overall context in
which we find the unity of the count-
Ty being assailed today from all
sides, from several quarters. I think,
in my humble view, this is necessary.
It is not going to be a very easy
matter to find the legislative frame-
work in which this can be one. But 1
feel that an attempt has to he made,
and I am making that attempt, After
coming into the Government, we
have done some exercise on it. We
will work on whtever jdeas have em-
erged so far and then after discuss-
ing with the leaders of the opposi-
tion parties, I am sure, we will come
to some conclusion on how to meet
this situation if not be legislation
Is there any method of doing it? It
is a real problem which I would like
the House {o appreciate. Since it is
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a real problem, how do we solve it,
how do we face it and how do we
get over it, are the questions.
After that is sorted out, I have no
insistence on the dates of elections.
I am not saying that I do not want
the elections for another 1 year or
so. T am prepared to have election
whenever it is convenient to do so,
taking the law and order situation,
etc. into account. And I would be
very willing to come to another con-
clusion and another decision along
with the leaders of other  parties.
That is what I want to say on Pun-
jah.

On Kashmir, again, it is unfortu-
nate that the only bridge between
the people of Kashmir on the one
hand. namely the State Government
and the Central Government on the
other has been dismantled. It should
not have been done. Today, we are
ir direct confrontation with the
people there. The people are having
sleepless nights because of terrorism,
heing fuelled from across the border,
and there is no let-up in this pro-
cess. Now, we havea to see how to
create a mechanism which will be a
buffer between the Central Govern-
ment, whose representative is run-
ning the State, and the people. That
buffer is necessary. In the Presi-
dent’s Address, mention has been
made about the Peownle’s Committee,
If there are any methods of attempts
at bringing about some results, I
wculd be grateful if any suggestions
come from any guarier, including, of
course, the hon, L=mbers of Parlia-
reent, and I would L2 open to  all
these suggestions. Th: point  which
has to be apprecia‘»? is that we can-
not continue like this, where there
is a total hiatus between the Gov-
ernment on the one hand and the
people on the other. You must build
bridges there and that is what we
have to do in the first instance. Mean-
while, we have run into the problem
of kidnapping like, in the case of
Mr. Duraiswamy, and the whole
process of negotiation, eie, is going
on. Even on that, there were some
demands from the Members of the
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House that the House should be
taken into confidence. I have to
submit that these negotiations are so
delicate and so slippery. What we
hear one hour before is immediately
changed after one hour. Then, we
hear something else. 8o, with refer-
ence to which point of time, the
report is to be made to the House
is not clear to me. Naturally, it will
not be clear to the Home Minister too.
Flease bear with us. It 1s not because
we do not want to share any infor-
mation with the House that no state-
ment has been made so far. It is
not for that reason at all. I would
be very happy to share the informa-
tion whenever it is possible to do so
and I am sure that Chavanji would
do that. Whenever a stag> has been
reached which can be reported to
the House, I am sure he will come
and report to the House.

Then, we have the Assam situation.
Again, we are faced with the same
kind of problems therz, The new
Government took over and suddenly
plunged into this problem. I would
not like to say anything beyond
hoping that the new State Govern-
ment will be able to cope with this
problem. I would like to give the
State Government the opportunity to
solve the problem, to tackle the pro-
blem, and I am hopeful that it will
be possible for the new Government
to do so. It is headed by an experi-
enced administrator with very wide
contacts and, therefore, I am hoping
that this problem in Assam also will
be solved in the near future Assam
is now facing floods. We are rushing
some aid to the flood victims and
also some medicines, etc. I am sure
this has been done already or is being
done. But the problem of Assam is
not so much the flood that it gets
cvery year, three-four times, but the
rcason for the floods. That is a very
big undertaking which will run into
thousands of crores if the river Brah-
maputra, the mightiest river of India,
has to be tamed. That is the real
problem that we will have to solve
in course of time. Meanwhile, we
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can do little beyond giving them
whatever assistance that is .possible,
year after year. It is not a satisfae-
tory solution, but then, our limita-
tions are there for anyone to see, and
we cannot possibly go beyond it The
Members from Assam have been com-
ing to me. I have asked them to
suggest as to what could be done
immediately within the means of the
Government of India, They have
promised to do so and, to the extent
it is possible, T would like fo assure
the House that we will do it,

Then, coming back to the program-
mes we have promised to the people
programmes for the Scheduled Castes
and the Scheduled Tribes, Minorities
and the Backward Classes. All these
programmes, I reiterate, will be im-
plemented. Every small detail or big
detail given in the manifesto will be
implemented.

A point hag been raised about pro-
grammes for women, about the ap-
pointment of a Commissioner for
Women’s Rights. I would like to say
that, again, this concept of the Indira
Mahila Yojana, given to the country
by Rajivji, is not the normal women’s
programme which we are in the

habit of putting in our manifestos, -

in our Governmenta) activity. 'This
is again something like the human
resource development,

It was Rajivii who gave this con-
cept of human resource development.
we were all unable to understand
what it was, to start with. In fact,
T have been the Minister of Human
Resource Development, but I found
it quite difficult to define the para-
meters of human' resource develop-
ment, to define the concept, the com-
prehensive and integrated concept,
of human rcsource development, I
remember, Madam, whenever T went
to the Prime Minister’s house then,
the person there would ask ‘Who is
in the car? My gunman was not
able to describe his own Minister.
When we ourselves could not describe
it, how could that person describe
it? When I became - temporarily
Home Minister, for two months, he
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heaved a sigh of relief. Whenever he
was asked as to who was in the car,
he would say ‘Home Minister saheb’.
The whole subject was very difficult
to understand. But now, it has come
to stay in this country. The concept
of human resource development has
come to stay because, if a human be-
ing has to develop, it has tc be a
multi-disciplinary approach. It can-
not be just education. It canhot be
just sports. It has to be a combina-
tion of all these, plus underpinned
by certain cultural traditions that we
have inherited in this country. With-
out these, human resource develop-
ment will not be really what it
ought to. Therefore, the whole con-
cept has been slowly unfolding itself.

So is the concept of Indira Mahila
Yojana. Again, this concept has to
unfold itself. Now, women’s pro-
grammes are in different boxes like
social welfare programmes, women’s

welfare programmes, educational
programmes Again, the idea
is to integrate all these

things under one umberalla so that
we have a real thrust in the pro-
gramme, rather than making bits and
pieces here and there, without any
co-ordination, without any proper
integration and attention being paid
to it. It has been the same thing
with human resource development.
It has to be the same with women’s

programmes now. This is the

central idea. Tt is just like of
4 p.m. the women, by the women,

for the women’ That
is what it is. We have several pro-
grammes which could have been
much more successful, had women
been in charge of those programmes.
It is quite natural that it is not pos-
sible for everyone to understand the
peculiar problems of women, parti-
cularly in respect of their rights. We
have pased several laws in this coun-
try about women’s rights, but we
find that those laws are only observed
in breach orpartial breach. Now it
is for women, therefore, to fight for
their rights, to organise themselves
to get their rights and that is what
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this Indira Mahila Yojna is really
all gbout. It is a new concept. I am
sure it will be taken care of I am
sure it will be much more successful
than the bits and pieces of program-
mes that we have been implementing
over the years and this is why I
would like to commend this program-
me to the House, and particularly that
part .of it which concerns the Com-
missioner for Women’s Rights. It is
not just women’s problems. All pro-
blems of women, almost all problems
of women, emanate from the fact
that their rights are trampled upon.
If they are conscious about their
rights, if their rights are really given
to them or they are able to get their
rights back from unwilling hands, as
we know, then all other problems per-
haps would become easier of solution
than otherwise. So, the Commission-
er for Women's Rights again is a very
important functionary who is going
to actually look into the root cause of
the problems of women in this coun-
try and that is how I look at this
functionary.

About minorities, we have pro-
mised the rapid action force for
which I have initiated some action.
It was not very clear how this has
‘to be put together, how it will be
made available to all the circumstan-
ces. All those details are being work-
ed out in the Home Ministry. I am
sure. we will he abls to give you
the details of the rapid action force
as guickly as possible. We are moni-
toring the progress and what is being
done in that direction

Now, compensation to victims of
riots. This is very important. We
have seen that riot after riot after
riot, lives are lost, properties are
lost, but the victims are not given
compensation either adequately or in
time. This is very important because
you cannot get the people. who have
been killed, back to life, but at least
those who survive, those who are
Jeft behind, they have to be taken
care of by adequate and timely com-

pensation. We will have to see that
everything possible by Government
is done.

Then the statutory status of the
Minorities Commission, that is also
being looked into and generally what-
ever we have said in the manifesto
we are going to implement it. There
will ba no exception and this is what
I would like to report to the House.

About backward classes, Madam,
the Congress has made a very com-
prehensive, clear, unequivocal pro-
mises. It is clearly stated what it
clearly stated what it stands for, We
have given backward classes reserva-
tions in the Southern Stales and
many other States, perhaps with the
exception of a few and we have no
problem at all about reservalions to
the backward classes. They come to
us as naturally in those States as the
reservations to the Scheduled Castes
and Scheduled Tribes. I would like
to mention about a personal experi-
ence of mine. I do not know if Mr.
Jaipal Readdy was an MLA at that
time in Andhra Pradesh. I was in
charge of the education section of
the Telengana Regional Commitiee
in which we had recommended for
the first time, I think in 1958 or 1959,
as early as that, that backward class
students should get admission. To
my very pleasant surprise, the very
first year I found that the backward
class candidates had got all the seats
on the basis of merit and not on the
basis of reservation. There are some
surprises in the backward classes. If
vou give them a little encouragement,
the kind of talént that they have,

‘the kind of skills that they can deve-
_lop, are fantastic. So, T am sure that
_the backward classes will not need

this spoonfeeding for all time. It is

onlv a duestion of a limited time

within which they will exceed any-

_hody’s exnectations. and thaf. is some-

thing which is an asset to the nation.
It the skills art not developed. if
they remain hackward. it is a drag
nn_the society. We are not doing it
for the backward clssses themselves;
we are doing it for the whole nation.
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And that is why I look at the back-
ward classes and the Scheduled
Castes and Scheduled Tribes as a
national asset which is being wasted
and is not allowed to . come to its
legitimate level of perfection. Now,
that is how I look at the provision
to give reservations to them,

Fortunately, I find now, after com-
paring the manifestoes of the last
election, of all parties, that the nu-
cleus of a national consensus on back-
ward classes exists. We have been
trying to sell our own ideas to the
people separately because it was
electoral compulsion. Now, after the
election, we don’t have to repeat
what we repeated at that time. Lives
have been lost in the name of the
Mandal Commission. Votes have
been won or lost in the name of the
Mandal Commission. We don’t have
to continue that cotroversy. We have
lots of other recommendations of the

. Mandal Commission with which
no one can have any quarrel. ~ We
will implement all of them. About
the area in which a doubt exists or
there is a difference between the ap-
proaches, we can sit with the other
parties, we can come to a conclusion.
I am sure that whatever each party
has said is so close to whatever all
other parties have said, that a uni-
fled approach is possible, and I
would like to attempt that before
saying anything. Rajivji always
said that this is a matter for national
consensus. He never said anything
one way or the other. He said that
a consensus has to emerge. . If it
was considered advisable at some
time not to allow any consensus to
emerge, I have nothing to say about
that time, but about this time, today,
I would like to repeat what Rajiv
Gandhi said, because that is more
relevant today than anything else.
So, let us {ry. I would like to try
this and I am sure that we will be

. able to get over and solve this prob-
lem satisfactorily without impairing

without fracturing, national harmory.

It is not just 'social justice. We are
all welded to social justice, But so-
cial {fustice with sacial harmony is
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what is needed here, If social har-
mony is fractured, all our atiempts
to get social justice or give social
justice will also be defeated or, at
least, weakened to a very large
extent and they will become fester-
ing sores which we should not allow
them to become. So I would say that
after all that has happened in the
wake of the Mandal Commission Re-
port and what was done on that,
we have come to a stage where,
fortunately, we will be able to find
a consensus, and I would like to find
that. .

Madam, I have taken much time
already. I have, I think, covered
most of the points that Members
haye raised. One point which has
been raised by some Members, and
with a certain amount of concern, I
would like to refer to, and that is
about the protection to Soniaji and
family. Now I would like to tell the
House and my friends who have rais-
ed this point, that the Government,
myself and my colleagues, are fully
aware of the risk that this family
faces.

They are a precious legacy to  us.
We will not let them down. If
law has to be changed, yes, we wi
do it. In any case, they need not
have any apprehension or any doubt
on this score. All their minds could
be set at rest, all doubts could be
set at rest. It will be done.

Madam, I think, I have covered
most of the points raised. This has
been a long debate. We would now
go to the implementation side. . I
would like the House to co-operate,
the Members to co-operate. I have
started, this Government has started
as a new chapter in the democratic
history of this country, consensus,
the politics of consensus, the politics
of co-operation rather than confron.
tation, the methodology by which
you keep the areas of disagreement
@side as far as possible and concent.
rate on areas of agreement. In fact,
thig is what we have been doing in
international affairs as a non-align-
ed country, This is what we have
been doing in international affairs. We
keep the areas of disagreement aside
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and concentrate on areas of agree-
ment. We have had enough of
recrimination, mutual recrimination.
We have had enough of even blood~
shed sometimes. We have had en-
ough of confusion in this country,
electoral and other. Now is the time
to come together with a purpose and
solve the problems of the country,
face the problems of the country
" first and then go on to solve them.
I am sure we will all get together
to shoulder this task.
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Thank you very much.

SHRI1 S. JATPAL REDDY:
Madam, could I seek some clarifica-
tions?

THE DEPUTY CHAIRMAN: What
is it? Do you want to say something?

SHRI S. JAIPAL REDDY: I want

to seek some clairfications.

THE DEPUTY CHAIRMAN: Clari-
fications? I have got lots of amend-

ments. ..(Interruptions)
SHRI S. JAIPAL REDDY: This
is a tradition. I think our Prime

Minister referred to Rajivji so many
times. When Rajivji was the Prime
Minister, we sought clairfications,
and he was good enough to give
clairfications. I hope that that tradi-
tion of Rajivji will be kept up by
the present Prime Minister.
(Interruptions)

THE DEPUTY CHAIRMAN: No

problem. e 9% fﬂ'ﬁ'ﬂ'ﬂ:
Anybody can ask clarifications.
Yes.

SHRI S. JATPAL REDDY: Madam,
at the outset I appreciate and ap-
plaud the Prime Minister’s impassi-
oned plea for the politics of con-~
seisus. He has covered a whole
gamut of issues and problems in his
own voluminous and luminous lang-
uage,
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But I will confine myself fo one
issues. He spoke of the scheme of
representation for backward classes.
I have gone through the Congress (I)
Manifesto, in the preparation- of
which our Prime Minister had his
own hand. I have gone through the
President’s Address. I have gone
through his speech in the Lok Sabha.
I have heard his speech in Rajya
Sabha with rapt attention. 1 may
tell you, Madam, my confusion about
the Government's approach has been
worse confounded. The Prime Min-

ister referred to the time-frame
I would like to know from the
Prime Minister the time-frame

within which a consensus on  this
question would be developed. I want
the Prime Minister o promise to
this House that this question will not
be postponed in the name of social
harmony.

SHRI P. V. NARASIMHA RAO:
That is a very easy assurance I
could give because I havt no inten-
tion of postponing it. I have to make
my position clear before the Supreme
Court, before the 6th August. Se I
would like to consult all the leaders
of the Opposition parties before
that and continue the consultations
even after we take a stand because
if the stand taken by the previous
Government had been comprehensive
enough I would not have been called
upon to take another stand.

SHRI S. JAIPAL REDDY: No, Sn'.
What is your stand?

SHRI PARVATHANENI UPEND-
RA (Andhra Pradesh): We want
your stand.

SHRI MENTAY PADMANAEHAM
(Andhra Pradesh): We want the new
Government’s stand.

SHRI P. V. NARASIMHA RAO:
Yesterday in the other House— I do
not know whether I should refer to
anything happening in the other
House—it so happened that our for-
mer Prime m.mster, Mr. V. P. Singh
himself made a statement which was
very heartening, very heartening;
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and that is what really encouraged
me to say that a consensus already
exists. Now, that was what I under-
stood yesterday. Therefore, I am very
hopeful that this consensus will not
only emerge but it can be converted
into a pregramme, a viable program-
me for the backward classes. I would
not like to comment anyihing beyond
that and I want to complete this.

SHRI 8. JAIPAL REDDY: What
about time-frame?

THE DEPUTY CHAIRMAN: Now
I shall put the amendments which
have been moved to vote.

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madara, I just
want to ask the hon. Prime Minister
something. ) ik

Mo TAMT qeT (IAT MW7) :
#eq, g9 at W | O 1 gw
aror t 7gY vy

SHRIMATI JAYANTHI NATARA-
JAN: May I know irom the hon.
Prime Minister whether it is pos-
sible for him to indicate a time-frame
for the appointment of a Commis~
sioner for Women’s Rights in view
of his sensitive approach to the prob-
lems of women? He tfalked about
the rights, duties and obligations.

SHRI PARVATHANENI UPEND-
RA: What about the constitution of
National Commission on Women?
You ask about that.

SHRIMATI JAYANTHI NATARA-.

JAN: That is what I am asking.

THE DEPUTY CHAIRMAN: That
is what she is asking.

SHRI P. V. NARASIMHA RAO:
My intention is to find a woman
Commissioner for Womens' Rights.

SHRI MENTAY PADMANABHAM
You can find a man who is pro-
women,

SHRI P. V. NARASIMHA RAO:
There are too many candidates to
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choose from; whether this particular
specification is going to make - the

sclection more difficult or Tess re-
mai_ns to be seen. But we will not
take too long.

THE DEPUTY CHAIRMAN: I
shall now put the amendments from
Nos. 21 to 31 by Shri Ranjit Singh
to vote. He is not here.

Amendments Nos. 21 to 31 were
negatived,

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): Madam, you

put all the amendments together for
voting.

. Y

THE DEPUTY CHAIRMAN: I can-
not put all the amendments fogether
for voting because the amendments
are in different names of the Mem-~
bers. Some Members rmay like to
withdraw them. I cannct over rule
and bulldoze everything. Sorry. We
will have to wait for some more
time. :

Now I shall take up amendments
moved by Shri M. 8. Gurupadaswa-
my. Mr. Gurupadaswamy, are ¥you
withdrawing your amendments Nos.

47 to 51 and 350 to 354 or shall I put
them to vote?

SHRI M. S. GURUPADASWAMY:
Madam, except
amendment No. 48, I will not press
my other amendments.

Amendments Nos. 47, 49 to 51 .and
350 to 354, were by leave, withdrawn.

THE DEPUTY CHAIRMAN: Now
I shall put Amendment No. 48 to

vote. Lo AREE
Amendment No. 48 was negatived,

THE DEPUTY CHAIRMAN: We
shall now take up Amendments No.
52 to 97 by Shri 8. S. Ahluwalia,
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ot glawla Tag weTarfaan
(fag <) : wgea, TaTAqEY WERT 4
Ueagly ST & ATWWTHT g3 Siglq g3
TT W wiew # g AN ) faware
qqF @r g Wi dq fga W
e @ 4 SEY AW FE
g oy wiswr ¥ mFAR fwar
2 gigsT & wsg St F 9@,
faar o, ugw T faast A
g@ai YarA FW ¥ gEw # QW
qEI Wt axa & fas &8 @w
AT 1 T W ArEER w@
qadz gza ® fam 3, nd W
g & 7z 2@ aa H 99 E4EA
F QU BT | ¥¥ AWIAAT At ATAS
g¢ & sy givdz 52 § 97 W
@Rt w@r |

Amendments No. 52 to 97 were, by
leave, withdrawn.

THE DEPUTY CHAJRMAN: Now,
Amendments No. 98 to 103. Prof.
Sourendra Bhattacharjee. He is not
there. I shall now put Amendments
No. 98 to 103 to vote.

No. 98 to 103 were
negatived,

Amendments

THE DEPUTY CHAIRMAN: Am-
endments No. 104 and 148. Shri
Chaturanan Mishra. He is not there.
I shal] not put Amendments No. 104
and 148 to vote.

Amendments No. 104 and 148 were
negatived.

THE DEPUTY CHAIRMAN: Am-
endments No. 149 to 162 by Shri
Shabbir Ahmad Salaria. He is not
there, I shall now put Amendments
No. 149 to 162 to vote.

Amendments No. 149 tc 162 were
negatived.

THE DEPUTY CHANRMAN:Am-
endment No. 163. Shri Rajmohan
Gandhi. Are you withdrawing?

SHRI RAJMOHAN GANDHI (Ut-
tar Pradesh): Madam Deputy Chair-
man, this amendment relates to the
question of blackmarketing and cor-
ruption, The Government has slashed
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the rupee. But slashing blackmar-
keting and corruption is a different
matter altogether. Although I cannot
say that I have great confidence that
the Government is going to slash
blackmarketing and corruption, 1
will make an earnest appeal to the
Government to consider strong mea-
sures for doing so. After making
that appeal, I withdraw my amend-
ment. .
Amendment No. 163 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Am-
endments No. 176 to 191 by Shri P.
Kiruttinan, He is not there. I shall
now put Amendments No. 176 to 191
to vote.

Amendments No. 176 tb 191 were
negatived.

THE DEPUTY CHAIRMAN: Am-
endments No. 192 to 204 by Shri V.
Naryanasamy.

SHRI V. NARAYANASAMY: Ma-
dam, I will take only one minute.
Most of the amendments I moved
were aptly replied to by the hon.
Prime Minister. I am happy that
social welfare schemes have been
announced by the Prime Minister in
his speech. Madam, I would like to
say one thing about the presence of
the LTTE in Tamil Nadu that is
agitating my mind because the LTTE
presence in Tamil Nadu is causing
anxiety and concern because they are
the betrayers and the enemies of this
country. Therefore, Madam, the
elimination of the LTTE from Tamil
Nadu should be done by this Gov-
ernment. Otherwise, Tamil Nadu
will become a terrorist bound area.
There are political parties in Tamil
Nadu who are supporting them in
their process of not only fighting the
Sri Lankan Government... (Inter-
ruption) Madam, the regional par-
ties in Tamil Nadu are aiding, abet-
ting and conniving with the LTTE.
(Interruptions) ...I - withdraw the
amendments. '
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THE DEPUTY CHAIRMAN: I
would request the Members to speak
on their amendments but it should
be in the spirit in which the Prime
Minister made his speech. Let the
House also run in the same spirit—
in consensus and cooperation.

Amendments No. 192 to 204 were, by
leave withdrawn.

t g =R AgET §
49 UF (Aqe FFHT AT A9 I
aureq FIAT | fRAnd Jar = Ua
ater St ¥ qfeare & wfage @
)T gaifadi w1 w@r & o JarfF
TR weEr St & S Ry fe
g% qfEresiady dfrar i,
IAF 9T Tgw Wy I g fwr
T, ST WY ST FY g9 9t 6]
fafiea &1 ¥ Su of@e & s
N oF wyed AAFT AAFL AT @
g 91 fag afeae #r aodr s
FT QAU 2, 7 SEAT FE AWRAT
% @ & | A WEA9T @y W
AU v Amg & F F afgew @
q@oftosilo TaT 88 F dMaw FW@
@ of @ & ggei #Y  gwodtosite
# grar vIT AR |

gqawafd : AW FTHY 9
% fqar, 8, ...

st giw Tt : Wew, wiEde
93 | FT A UL § AU |

JqeNEty : adede
e g g
You have already spoken. You have
just to give reasons You cannot
another speech. I am sorry. What-
ever the reasons are, you give the
reasons.

T E@Ar

oY o @ § Qaw
g1
Sugwmfa : stuw ¥ Aifag,
i N U AE &
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ot g W gEU, S
‘Y’ Ferds ¥ AT §, SR Af-
Fa fedeer famfer aiade it o
g1 gAR W T ARFAR FIH 4
@I §, SUM WEAGL W@ gy AR
2w ¥ At Wt Fromrfedio ‘N’
FIIT ¥ AR § ITEr BAW o
frosfte &Y wafey gt &, dfaww
fedqey famafedr atadae Wi e
fwar Y, dET AU WA AW £

q1q F AN gHotedtofo - AT
nfafafeat gt 3w & a@ @ §,
3AE St mrAw AN} Hqaw ¥ G E
M F W1 o g, 9 faww
yaiT wet oF T ¥ O wraAOd
4T, g ag UsHiTaw qal A qafaq
& ¢ 7 &, qar v fawmw g

W™ fewm # wwe 7@ ¢
¥ g™ wmaw 205 ¥ 222
atfaw ¥qT £

Amendments No. 205 to 222 were by
leave, withdrawn.

SHRI A. G, KULKARNI (Maha-

rashtra): Madam, I withdraw the
amendments.

Amendments No. 223 to 225 were by
leave, withdrawn.

SHRI DIPEN GHOSH (West Ben-
gal): Madam, I would like to seek a
clarification from the Prime Minister,
particularly, about 'my amendment
no, 240. Madam Deputy Chairman,
you are aware that last time, during
V, P. Singht’s Government, when we
were made to vote a Motion of
Thank, an amendment was moved
from the Congress(I) party to the
motion of Thanks and that amendment
got passed. Some of the Member
who got it passed are Ministers in
the present Government [They are
indeed members of the Counci] of
Ministers like Mr. S. B. Chavan; Mr.
M, M. Jacob, Mrs. Margaret Alva,
Mr. M. L. Fotedar, Mr, Sitaram Kesri
All are now members of the Council
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of Ministers and they got it passed
that the right to work should be in-
cluded as a fundamental right in the
Constitution. This time, I have noti-
ced, it did find a place in the Presi-
dent's Address. I have heard our
hon, Prime Minister’s reply when he
relied on the youth. 60 per cent of
the population consists of youth. And'
he relied on the youth,
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About the economic situation which
our learned Finance Minister ex-
plained to us the other day, I have
an apprehension that there may be
a fall-out on this particular field and,
he himself has expressed his appre-
hension that compression of import
beyond a certain extent, may have &
fall-out. In that background, I would
like to know from the hon. Prime
Minister... (Interruplions)...

THE MINISTER OF STATE IN
~ THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): Is he making a speech, Ma-
dam? |

THE DEPUTY CHAIRMAN: Every-
body is making a speech, I am
allowing.. .. .

SHRI DIPEN GHOSH: 1 would
like to know from the hon. Prime
Minister a thing which was found
this poor right to work has been
good enough to have been incorpo-
rated in the Motion of Thanks as an
amendment in 1989-90, in what con-
ditions, in what gituations, today
that Party does not consider it neces-
sary to be incorporated in the Presi-
dent's Address?

THE DEPUTY CHAIRMAN: Do
you like to withdraw you amendment?

SHRI DIPEN GHOSH: Let me
have the clarification first,

SHRI P. V. NARASIMHA RAO:
Madam, from what I understand from
Mr. Chavan here and a friend there
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this poor right to work has been
subjected to different directions at
different hands on different occasions,
Let us stop at that. Let us examine
what we can do. I earnestly tell
you that it is something which de-
serves consideration, positive consi-
deration, and we wil]l come back to
the House if we come to the conclu-
sion we can do something,

SHRI DIPEN GHOSH: In view of
the assurance given by the Prime
Minister, I withdraw all my amend-
ments. o et

Amendments No. 38 to 41 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: Dr.
Ratnakar Pandey, are you pressing
your amendments No. 257 to . 276?

TMo TATHT qIVE8Y ¢ AT Ig-
aurqfr AT, FF F9 20 FWET
gurfra, afcarfeora s safaa ol
TR I 271 T S w5y
Iq qe dro Sro-fauiy dvat I
wivr ¥ st gifaar Tt i
afe & far &Y oF 1@
FYIAT T IEAT AT TATA HAY
ot & @ A ¥ f grar | fo=
geedi & gEar Wi owr e
agqafar, st =G W #,
T geedt ¥ gaFr AT F7 91 R
arre adag ISt IMEF AR
gfar & wats wrifag, freiT 61t
wamfa gm0 @waasg ¥ 49
wgiv #et § feg—"wgw guia
o afg”’ aet fafa § & R
faware s f& dar #r @ &
far s A ™ N fraar
gd ff @Y Sw www uw d9fF A
afeq we & «rft § ¢

132

“giatg gfa A faard,
qraT & WY T AT |

et @ ¥ grar  SgEwnfT
wRvE, =wfr @fen T TR
ofEr & 73, oao dYo sfte  #rwY
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TR § vEH 7g awIe wed
ST W gulET d$T A |

HIST ST FvaAra feur 47 7Y
& fywarw s g 5 wgaeR w@f
93 ar TrgT fedr WY WA 98,
IAN gTEr I QI Faear gl
wgiear, Y qar sy st & faly
F 9| ifaar o 3 17 & T
a1 W@ HeT gAT T AAET §, 99
O §¢ W & 85 FUT AT FY
AT q§t gf § 7k 9@ wmEar Ay
7% ORI FIL FW, AT AT
famare § w@ifwag @
TET FT Fur < gar FAE
AEITAT, TT IA FT 85 FUST TAar
affar aiet #Y wrgd § A §
fvae s@r § f& wfesa § gw
fdar wg af@rc &1 oA <@y
g¢ Ja gl A AW FW AR
oY Fq FT gy qgE af@) F1
St @ o afwRra g, §fkr o,
T ST AT 9T Sy FT &
o] afaq § 98 fow & sfage &
wuta<t § foar S1g0

agtear, @it geNi #Y Tw /W
¥ war gqar g & Wt @ifwar o
qIT #T I T IFr § FifF
T S oA far 3 s ¥ W
SaeqAT  oAffae gAe  X@r §
IR QAT WIT ;A HI JIKA AH-
qar T &1 W AIT THEHT W
wW@AT FIfge | @R T AR g
SeiAAE ¥ g9 w1A § o wfq &
g, SuwT HOR 8T FT M ¥ @0
s § w1 fawarw w@r § f5
TR AT g8 T@. o, qY, o
¥ gmgy @& sSaF gf@) &1

f SI FUN 1 3T w=T F a1y

A9Y gAET A9E qqv g

= gy f R (I ww) ¢
FEiT Al Y T F& w5 FHT
T =war @faar air #@v FIras
AMHE F@ER 97 W OE...
(a =)
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Amendments No, 257 to 276 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: Now
we go to Amendments No. 299 to
345 by Shri Satya Prakash Malaviya.
Malaviyaji, are you pressing your
amendments? )

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): mrfig S9-
wwafy S, # Faw  gwEd
299 #HT 302 F akx H
NFAT AEAT | A gEET 299
9@ g & §g A ¢ rEwmta
TR, e i w7 W AN
qrani o7 8, fay ax *W A @&d
A Ngiq e ST ST WAl
I FAE@ gErd F Ak § T4 A0
T & T 7g wgr wr € fAw
Way ¥ OF HEA AT O S
T ot Uty o & afawee
e s i M S AR T &
ol Serawar S & Sr Ao @
g, a¥ gawr a8 form § 1w,
% ag sy wgw f5 @ @wg WY
dfears  daaa fadaw faruie
F—us @t f& digeq foidceT 0
F sor frarna § AT FET
wfquta fagas 1970-71 faaradd
¥, T g, & awr av fifEw
& ¥ way faar gwe @ Tfgq

AEEAT, YT &Y dEgT 302 E
ag ded AW Y famfat & g9
¥ &\ de=q A Y fawfo) s
At &3 ¥ fag 1984 ¥ &V
1990 % v« Wi =9t g€ § A
T ¥ AW AR JR Qg HgqT &
wftg o dare @ FATE AR P«
T THEAM TSR Jg AL QT
W g 5 o agafa & AT
&g 9T frare fagr s @r & wm
WY ygT Wl ¥ g e w7 Q-
Tar g @ & argn f fae ot
9 A ggafa &, o i A
AT @ @wy § 9§ ar A 7@
HT FIT FIQ |
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SHRI P. V. NARASIMHA RAO:
If there is any legislation pending
before the House, what is the diffi-
culty in continuing with it? Or, if it
is not pending or if it has lapsed, we
will certainly look into it and exa-
mine it again.

SHRI SATYA PRAKASH MALA-
VIYA: They were moved in Rajya
Sabha by Shri Dinesh Goswami on
30th May 1984.

SHRI P. V. NARASIMHA RAO:
They are current legislation before
the House. Is it right? Then what is
it that I have to tell you about?

AN HON. MEMBER: Private Mem-
ber’s Bills.

SHRI SUBRAMANIAN SWAMY:
They are not Private Member’s Bills.
They are pending before the House
but... :

SHRI P. V. NARASIMHA RAO:
If someone tells me finally what they
are, and at what stage they are,
I will certainly look into them.
If they have to be reintrodue-
ed, we will examine it and reintro-
duce them.

If they are to be reintroduced, we
will examine them and reintroduce
or the House can proceed with them
... (Interruptions) ...

SHRI PARVATHANENI UPEND-
RA: Madam, there are 45 Bills intro-
duced and are pending in both the
Houses—25 in the Lok Sabha and
20 in the Rajya Sabha. I told the
Prime Minister about this once. Most
of the Bills including these three
which concern women are based on
the consensus of various parties,
Therefore you can again consult them
and take action on them...(Inter-
ruptions) ...

SHRI SUBRAMANIAN SWAMY:
Madam Deputy Chairman, the Re-
presentation of People Act was sent
to the Joint Select Commitiee and
Mr. Bharadwaj was made the Chair-
man. Now by all fairness they should
give the Chairmanship to as and
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revive the Committee... (Interrup-

tions)

THE DEPUTY CHAIRMAN: Are
you withdrawing your amendments?

SHRI SATYA PRAKASH MALA-
VIYA: Yes, I withdraw.

"Amendments Nos. 299 to 345 were,
by leave, withdrawn.

THE DEPUTY CHAIRMAN: Now
let us take up amendments Nos. 365
to 373 moved by Dr. Sivaji... (In-
terruptions) ...

DR. YELAMANCHILI SIVAJL
(Andhra Pradesh): Madam, I would
like to seek clarifications from the
Prime Minister on my two amend-
ments. After the clarification I may
withdraw it. The first i, after the
assassination of Shri Rajiv Gandhi in
the two States, Congress (I)—ruled
States of Andhra Pradesi, and Tri-
pura, and Tamil Nadu atrocities took
place against the non-Congress -{I)
people. A lot of property was damag-
ed. I would like to seek the opinion
~i ihe Government to pay compensa-
tion to those affected. The secound is,
in this land of Mahatme Gandhi, the
Governments both at the Centre and
the States are encouraging consump-
tion of liquor-cheap alcohcl as well
as arrack. It has been estimated that
more than Rs. 10,000 crores  worth
of alcohol is consumed in the country.
This is giving rise to a lot of social
and economic problems and even on
health grounds this consumption
needs to be discouraged. It has also
been estimated that more than Rs.
30,000 crores, worth of production is
hampered by the consuraption of
liquor. I would like to know the opi-
nion of the Government in regard to
introduction of prohibition in the
country. .. (Interruptions)...

THE DEPUTY CHAIRMAN: Are
you withdrawing or pressing?
(Interruptions) ...

DR. YELMANCHILI SIVAJI: Let
the Prime Minister react and then I
will decide...(Interruptions)...
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! THE DEPUTY CHAIRMAN: Do
you want him to react on everything.
... (Interruptions) ...

SHRI PARVATHANENI UPEND-
RA: His amendment also includes
paying of compensation to the vic-
tims affected in the riots after Rajiv-
ji’s assassination. Let the Prime
Minister react to it... (Interruptions)

13

THE DEPUTY CHAIRMAN: There
should e some catalyst in the am-

endment for him to react...(Inter-
ruptions)...

- SHRI PARVATHANEN! UPEND-
RA: The Prime Minister promises

compensation for the victims of post
Rajiv Gandhi assessination riots. His
question is whether it is included in
this scheme.

THE DEPUTY CHAIRMAN: Are
you withdrawing or pressing...(In-
terruptions) ..

SHRI P. V. NARASIMIIA RAO:
Madam, I am net going into  the
technicalitics. If property has been
damaged, if people have sustained
losses we have to take this as a seri-
ous matter and we will take it seri-
ously... (Interruptions)..

THE DEPUTY CHAIRMAN: Are

you withdrawing or pressing ... (In-
terruptions) .., My concern is only
this much.. (Interru.p.‘,ions) “es

DR. YELAMANCHILI SIVAJI:

Yes, I withdraw.

Amendments No. 365 to 373 were,
by leave withdrewn.

THE DEPUTY CHAIRMAN: Now
let us take up amendmenis No. 374 to
377 by Smt. Kamla Sinha.

smfa wwwr fasgr S (fag) o
AAEAT, AU ausae g o9
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SHRI P. V. NARASIMHA RAO:
Madam, may I make a final attempt
to persuade the honourable Member
to withdraw her amendment by say-
ing something? What I have just now
said I would like to elakorate a lit-
tle. I know that women have been
made targets of atrocities of centu-
rios in this country. During the last
five years we passed {egislation in
Parliament which, pernaps, is not
matched by any other five-year peri-
od in tackling this problem, taking
cognizance of this problem. Now,
it is a guestion of implemernting these
laws. Some of them fall in the
State List and they have to imple-
ment them. I would like to assure
the honourable Member that we will
not flinch from doing whatever the
Central Government is expected ic
do. The Commissioner for Women'’s
Rights, as I said, is a very important
functionary. He will be responsible

.. (Interruptions) ...

SOME HON. MEMBERS: You have
said “he” instead of ¢“she”,
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THE DEPUTY CHAIRMAN: I,f'
the Prime Minister wishes,  “she
may include ‘he” also ... (Interrup-
tions) . ... .

SHRI P. V. NARASIMHA RAO:
In fact, in this case, “he” is only
4ghe”. We will certainly see that
the first duty of this Commissioner
will be to see that the laws are .im-
plemented. This is the most impor.t-
ant, top-priority, job that she vyxll
have to do. So, when I am assuring
this, I am sure I have succeeded in
persuading the Member to withdraw
the amendment on this -score.

SHRIMATI KAMLA SINHA: Ma-
dam, I would like to ask the Prime
Minister whether he is going to im-
plement the laws... (Interruptions)
...We passed a Bill for setting up
a National Commission for Women.
We passed the necessary Bill. What
happened to that?... (Interruptions)

SHRIMATI MARGARET ALVA:
Why should we implement your
manifesto? It is not our promise...
(Interruptions) ...

SHRIMATT KAMLA SINHA: It is
true. But this belongs to the nation.

SHRIMATI MARGARET ALVA:
But it was not even gazetted; you
people kept it in the cold storage...
(Interruptions) ...

THE DEPUTY CHAIRMAN: Now,
are you withdrawing your amend-
ments? o

SHRIMATI KAMLA SINHA: Yes.

Amendments Nos. 374 to 377 were,
by leave, withdrawn.
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THE DEPUTY CHAIRMAN: I
shall now put amendments, Nos. 378
to 393, to vote.

Amendments Nos. 378 to 393 were
negatived.

THE DEPUTY CHAIRMAN: I
shall now put the Motion to vote.

The question is:

“That an Address be presented '
to the President in the following
terms: N

“That the Members of the
Rajya Sabha assembled in this
Session are deeply grateful to
the President for the Address
which he has been pleased +{o
deliver to both Houses of Parlia-
ment assembled {ogether on the
11th July, 1991.”

The motion was adopted.

THE BUDGET (RAILWAYS) 1991-92

THE DEPUTY CHAIRMAN: Now
we will take up the Railway Budget.
Shrimati Kamla Sinha,

AN HON. MEMBER: Adourn the
House. (Interruptions)

THE VICE-CHAIRMAN (SHRI M.
A. BABY): In the Chair.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Mr. Vice-Chairman, call
the Louse to order.

TUE VICE-CHATRMAN: Most of
the Members are leaviag. Silence,
rlease.

SHRI S. JAIPAL REDDY: Let not
ihc Members stand in the aisle. How
can the hon. Member speak? Let the
House be called to order.

siwelt wwe fergn (fagre) @ freee
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